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REPORT OF JOINT COMMITTEE FORMED VIDE GRDER DATED 12.01.2021

IN ORIGINAL APPLICATION NO. 10 OF 2021 (SZ) OF HON’BLE NATIONAL
GREEN TRIBUNAL.

The Hon’ble National Green Tribunal (NGT) constituted a Joint
Committee vide its order dated 12.01.2021 while considering the Original
Application No. 10 of 2021 (SZ). Hon’ble NGT in its order has asked the

Committee to look into following 5 questions:-

1. Whether the conversion of Forest land for non — forest purpose was
given for a specific purpose of agriculture alone?

2. Whether there was any violation committed by the project proponent
for getting the mining area?

3. Have the authorities considered the scope of conversion of forest land

for other than the purpose for which it has been granted originally
under Section 2 of the Forest (Conservation) Act, 19807

4. Whether these facts have been considered by the authorities before
granting Environmental Clearance and also before issuing the mining i
'Ieaée in favour of the project proponent?

5. And if there is any violation found, what is the action proposed to be

taken by the respective authorities against the project proponent |
including imposition of environmental compensation for alleged
iﬂégal acts committed?
The Joint Commiittee visited the site in question in Kodassery village on
18.02.2021 to verify facts from the field. Later on, the Committee met on 50
March 2021 in the Office of the Chief Conservator of Forests, Central Circle,
Thrissur. The followmg members were present:
1. Smt. Khyati Mathur IFS, Chief Conservator of Forests, Central Circle,
Thrissir. :
2. Smt. R. Padmawathe IFS, Deputy Inspector General of
Forests(C)Integrated Regional Office, MoEF & CC, Bangalore
(through online).




3. Sri. Kishore, Senior Geologist,
Geology, Thrissur.

4. Smt. Lathika. C, Revenue Divisional
District.

5. Dr. P.S. Easa, Member of State E

Authority, Kerala.

The applicants and respondent No.
counsels. Both the applicants and the propo:
appeared through their Advocates and Hearin
of their clients. At the hearing before tk
Vasudevan, the counsel for applicants, the fir
present in person. The second applicant Sri. |
Sri. Sajin John, Sri. Ananthakrishnan Shajan,
with Advocate Muhammed Sadique.

The Committee has examined the matte

following conclusions:

1. Whether the conversion of Forest la:

District Office of Mining &

Officer, Irinjalakuda, Thrissur

nvironmental Impact Assessment

~

6 were also present with their
nent were heard. Both the parties
g Notes were submitted on behalf
e Joint Committee Sri. Harish
st applicant, Sri. Phinto. P. A was
Rijoy. K.J was represented by one

the respondent was present along

or in detail and has arrived at the

1d_for non forest purpose was

Revenue Department, it is seen that the Quar

is patta land purchased from original assigne

the Kerala Land Assignment Rules, 1964 (as

the original assignees. The details of the Patt

1. Patta No. LA(P) 1789/Kdy

© 07.01.1980 to the predecessor of 1
to land in Sy. Nos. 1269/4, 1270/1
in Chalakudy Taluk under the
1964. (Annexure-I) |

. Patta No. LA(P) 1840/Kdy (

18.01.1980 to the predecessor of't
2

Ire alone.

given for a specific purpose of agricultu
After hearing both sides and on examination of the records available with
ry site of MJs. Edathadan Granite
es. The pattas were issued under
s in Appendix II- of Rule 9(2)) to
25 are as follows.
(2.42 3/4 acre ) was granted on
the project proponent with respect
and 1270/7 of Kodassery Village

Kerala Land Assignment Rules,

3.10 % acre ) was granted on

the project proponent with respect




to land in Sy. No. 12
Taluk under the K
(Annexure-II)
. Patta No. LA(P) 18
25.01.1980 to the prede
to land in Sy. Nos.
Kodassery Village in
Aséignment Rules, 1964
. Patta No. LA®P) 1
25.01.1980 to the prede
to land in Sy. No. 12]
Taluk under the Kerala I
V)
. Patta No. LA(P) 17
12.02.1980 to the predec
to land in Sy. Nos. 127
Chalakudy Taluk unde
. 1964.(Annexure-V)
. Patta No. LA(P) 19;
15.02.1980 to the predec
-to land in Sy. No. 127
Téluk under the Kerala I

829/Kdy
cessor of the project proponent with respect
3/1 of Kodassery Village in Chalakudy

Land Aésignment Rules, 1964. (Annexure-

[E

72/1 of Kodassery Village in Chalakudy
erala Land Assignment Rules, 1964.

95/Kdy (1.91 5/8 acre) was granted on
cessor of the project proponent with respect
1270/4, 1270/5, 1271/4 and 1271/5 of
Chalakudy Taluk under the Kerala Land
.(Aﬁnexure-III)

(1.16 acre) was granted on

86/Kdy  (1.27 Y% acre)was granted on
essor of the project proponent with respect
0/8 and 1271/3 of Kodassery Village in

r the Kerala Land Assignment Rules,

21/Kdy (3.59 3/8 acre)was granted on
essor of the project proponent with respect
1/2 of Kodassery Village in Chalakudy
~and Assignment Rules, 1964.(Annexure-

Vi) |
Patta No. LA(P) 183;

06.03.1980 to the predec
to land in Sy. No. 127
Télul; under the Kerala ]
VII).

. The conditions of all the pattas are sa

2/Kdy (0.98 36/40 acre) was granted on
essor of the project proponent with respect
3/2 of Kodassery Village in Chalakudy
Land Assignment Rules, 1964.(Annexure

me and as given below:-




CONDITIONS

The full right over all the trees within the grant and speézj‘ied in the

schedule vests. In the Government

care of all such trees standing on th

and the assignee is bound to take

e land at the time of assignment or

that may come into existence subsequence fo it.

The assignee is bound to afford

all facilities to the Officers of

Government in the matter of inspecting the land perfodically for

checking the trees referred to in condition (1) above and removing

them, if necessary.

Where unoccupied land is assigned, no alienation shall be made for a

period of three years from the date of registry except as provided in sub

rule (IA) of rule 8. In the event of alienation in contravention of the

provisions of that sub rule, It shall be open to the Government to

resume the land without payment of

any compensation.

All established rights of way and other easement rigkts shall be

respected by the assignee.

The land revenue or any tax or fee levied in lieu thereof on the land

will be liable to revision.

In the case of concessional grant

to members of Schedule Castes of

tribes and indigent families. If the land is at any time brought to sale

under the Revenue Recovery Act for the time being in force for arrears

of revenue due from the grantee no fresh grants of land will be made to

the grantee under the concessional terms.

The land/lands shall be heritable
conditions 3 be alienable.

Provided that the assignee may

and subject to the provisions of

mortgage such land | (a) to the

Government of Co-operative Institutions or the Tea Board or the

Rubber Board, as security for obtaining loans for agricultural or land

improvement purposes or for growing tea or rubber; and (b) to the

Government of Co-operative Institut

ions as security for obtaining loans




10.

11

12.

13.

_completed.

<

Jor house construction under the Village Housing Project Scheme or

any other housing schemes% sponsored by the Government, if such house

is required for the occupaf?on of the assigns or his family.

The assignee or any member of his family of successor - in- interest

shall veside in/ cultivate the land and such residence cultivation shall

commence effectively within a period of one year Jrom the date of

receipt of Patta.

The registry shall be liable to be cancelled Jor contravention of any of

the forgoing conditions.

The registry shall also be liable for cancellation if it be found that it

was grossly inequitable or was made under a mistake of facts or owing

to misrepresentation of facts or in excess of the limits of the powers

delegated to the assigning authority or that there was an irregularity in

the procedure.

In the event of cancellation of the registry, the assignee shall not be

entitled to compensation for any improvement he/she may have made

on the land,

In cases where registry is made subject to survey and demarcation of

the extent assigned, the extent noted in the Patta shall be subject to

revision, -if any, found necessary. after survey and demarcation is

The assignee shall be liable Jor the payment of full assessment charged

on the land with effect from the year in which the Patta is issued. In

cases where Patta is issued pending survey and demarcation, the

* liability for land revenue or any tax or Jée levied, in lieu thereof shall

arise from the year in which it is issued and any difference in the tax

consequent on the change in extent after survey and demarcation shall

be adjusted to future land revenue or any tax or fee levied. In lieu

thereof due from the assignee if it is in excess of the tax due or be

collected from the assignee straight way if it is less than the tax due.




taxes and local rates payable by

© Government and the public in

nd channals, running through of

bounding the land and the right of Government to a share in mines and

quarries subjacent to the said land are reserved and are in no way

14.  The land shall be subject fo all local
law or custom.

15, The exisiing and customary rights of
reads and paths and rivers, streams a
affected by the grant.

16.  Arrears of assignment dues shall 3632‘ i

Survey Nos. 1270/4, 1270/5, 1270/7, 1
1273/1,1273/2 and 1272/1 of Kodassery Villa
No. 436 of the Reserve Forest Kodaserry (An
Collectors letter No. Kdis. 6511/79/B2 (An
given Administrative Sanction dated “04.07.1
lands to an extent of 176.5650, which comﬁris

The Pattas are issued as per Rule 9(2)
Rules, 1964. The purpose of the assignme:
personal cultivation, house sites and beneficial enjoyment of adjoining
registered holdings as per Rule 4 of The Keral

Rule 4 of the Kerala Land Assignment Rules,

“4. Purposes for which land may be as
be assigned on registry for purpose

sites and beneficial enjoyment of adj
Apart from the above the land cannot be ass

Also Section 8 of the Kerala Land Assignment
“Section 8: Assignments fo take eff.

nterest of 6 percent per annum.

270/8, 127172, 1271/3, 1271/4,
ge have originated from Survey
mexure - VIII). As per District
inexure - IX) the collector has
979 to effect assignmént of the

es the above patta land too.

of the Kerala Land Assignment

nt of these Patta lands are for

a Land Assignment Rules, 1964.
1964 is reproduced below:

signed. - Government lands may
s of personal cultivation, house-

oining registered holdings.”
signed for any other purpose.

Aét, 1960 reads as follows

ect with restrictions, conditions,

etc according to their tenor- all the provisions, restrictions,

- conditions and limitations conz‘ainecf in any Patta or other document

evidencing the assignment of Govérnmem‘ land or of any interest

therein shall be valid and take effect according to their tenor, not

6
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withstanding any law for the time being in Sforce or any custom or

contract to the contrary.”

Accordingly the restrictions/ conditions contained in the Patta shall prevail.

Hence undertaking quarry activity in the patta land is a violation of the
Kerala Land Assignment Rules, 1964.

2. Whether there was any violation committed by the project proponent
for getting the mining lease.

The land falling within Survey Nos. 1270/4, 1270/5, 1270/7, 1270/8,
© 127172, 127173, 1271/4,1273/1,1273/2 and 1272/1 of Kodassery Village,
Meattathur Panchayath was originally part of the Kodassery Kumban Reserve ‘
Forest in Survey No. 436 of the erstwhile Kodassery Village, of Cochin State

notified on 09.10.1909 as Reserve Forests ( the Reserve Notification is given
as Annexure - VIII). The Pattas for the above survey number were issued as
per Kerala Land Assignment Act of 1960 and Rules 1964, before the advent of -
the Forest (Conservation) Act, 1980. Thereafter the same 436 Survey Number
was divided into sub-survey numbers by the Revenue Department. Copy of

the Jamabandy Poramboke Book which shows the demarcation of above said

" sub-survey numbers from Sy. No 436 is produced as (Annexur- X). From the
latest Working Plan of Chalakudy Division (Working Plan Chalakudy Forest
Division %2005- 06 to 2014-15) it is understood that Kodassery Koomban
Reserve Fdrest is not de reserved. As per list of de reserved Reserve Forest in
Working Plan (Annexure — XI), Kodassery Koomban of Vellikulangara

Range is not de reserved and the status of the entire extension remains reserved

status as per the list of Reserved Forest (Annexure ~XII) in the Working Plan
Chalakudy Forest Division 2005- 06 to 2014-15. Therefore, the land in the
said quarry area is essentially- a forest land as per records. Hence it is

" understood that the legal status remains as forest land.




The project proponent applied for Environmental Clearance to the -

Ministry of Environment and Forest (MoEF & CC), vide letter dated
- 17.11.2014 and 29.01.2015, for extracting 1,90,000 TPA of building stone
(Minor mineral) from an area of 4.7065 Ha of land falling within Survey Nos.
127074, 1270/5, 1270/7, 1270/8, 1271/2, 1271/3, 127 1/4,1273/1,1273/2 and
1272/1 of Kodassery Village, Mattathur Panchayath, Ombathungal Desom,
Chalakudy Taluk, Thrissur District in Kerala. The proposal was appraised by
the EAC of the MoEF & CC treating the project as category B as per the EIA
notiﬁcaﬁon, 2006. M/s. Edathadan Gmnétes has received environmental
clearance from MoEF & CC, dated 12® Maré:h 2015. In the clearance received
(Annexure - XIII) the area is mentioned as private land of 4.7065 ha and also
 mentions that no forest area is involved. But on verification the land is a patta
land issued under Kerala Land Assignment Rules 1964. Accordingly, the
assigned land cannot be utilized for any other purpose other than those

mentioned in the rules.

On 24.03 .2015, the Village Officer, Kodassery issued a Certificate to the
effect that the lands under the Survey Nos. were not assigned for any special
purpose and do not fall under Reserve Forest category (Annexure - XIV). On
scrutinization, it is found that the said land is a patta Iénd assigried as per

- Kerala Land Assignment Rules and Act. There is no other facts to prove that
the said land is a non-assigned land. The patta conditions are strictly adhering
to the project proponents and the land was not supposed to be diverted for any
other purpose other than mentioned as Rule 4 of the Kerala Land Assignment
Rules1964. Hence the Village Officer has issued the certificate sﬁppressing
the facf that the land is derived from Kodassery Kumban Reserve and the
Village Officer has not considered the Rule 4 of Kerala Land Assignment
Rules, 1964 based on which patta is granted.

The Director of Mining and Geology, Government of Kerala granted

Quarrying Lease to the project proponent on 07.05.2015. Subsequently,

Quarrying Lease was executed between Edathadan granites and Governor of

8
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Kerala represented by K.K. Sajeevan

» Geologist, Dept. of Mining and Geology,

Thrissur. The lease period was from 20.05.2015 t0 19.05.2027. Upon the death
of the project proponent Sri. ShaJan his son Sri. Ananthakrishnan Shajan took

over the management.

Therefore, the Project propon

Lease from the Geologist by supp

ent have ultimately obtained the Quarrying

ressing the fact that the said land was an

assigned land under Kerala land assignment act 1960 and rules 1964.

3. Have the authorities considered the scope of conversion of forest Iand

for other than the purpose for which it has been granted originally

under Section 2 of the Forest ( Conservatlon) Act 1980,

No the authorities have not cons1dered the scope of conversion of forest

land for other purpose as per section 2 of the Forest (Conservation) Act 1980.

Since the Pattas were issued under

Kerala Land Assignment Rules, 1964, the

conversion of forest land for a specific purpose and conditional pattas have

been issued by the Special Tahasildhar based on the administrative sanction

from the District Collector, Thrissur. The pattas were issued before the

enforcement of Forest Conservation Act in October 1980. But the order of

de-reservation is not issued thereby concluding that the legal status remains a

forest land. The proceeding of the District Collector, Thrissur dated 4.7.1979
instructing the Special Tahsildar (LA), Trichur to effect the assignment of land

is given in Annexure IX.
As per the guidelines 1.13 of Forest

“The cases in which specific

(Conservation) Act 1980 which says

order for de-reservation or diversion of

Jorest lands Jor any project has been issued by the State Government

prior to 25.10.1980, need not be referred to Central Government.

However, in cases where only administrative approval for the project was

issued without specific order

regarding de-reservation/or diversion of

Jorest lands, prior approval of the Central Government under the Forest

Conservation Act, 1980 would be necessary.”

(>
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The orders of the District Collector, Trichur dated 4.7.1979 is an
Administrative Approval for specific diversion of forest land and subsequently
the pattas issued clearly mentions the conditions of that the assignees and their
successors are bound to abide with. The conditions do not give any right to the
assignees or its successors for undertaking a mining activity, which is also a

non forestry activity.

In the judgrneﬁt, State of Kerala Vs. Adichan Sasi (1975 KHC 136) it is
held that area notified as reserve forest refzm'ms the status of retain forest until
dereserved by another notification. In another judgment (2018) 4 KHC 827
One Earth One Life Vs Ministry of Environment and Forests, it is stated
that the assigned land must be treated as forest land and non forestry activity

like mining cannot be entertained. The extract of the judgment is as follows,

“F oZZowing the above discussion and having regard to the ratio in
T.N.GodavarmanThirumalpad v. Union of Indza (supra), as also the doctrine
of Public Trust enunciated by the Supreme Court in M.C. Mehta v. Kamal Nath
(supraj, we are of the considered opinion z‘?zat the concerned areas which are
declared to be Reserve Forest, should conf?nue fo receive the protective cover
of law, notwithstanding the settlement and éssignment over the areas. In other
words, these lands should be treated as faé‘est lands. The assignment of these
lands, for the limited purpose of seffiemént and agriculture in the already
denuded lands, can be permitted. But, qéuarryz’ng activities should not be
encouraged, since it will cause permanent éiamage to the area..The removal of
granite stones even from the rocky areas, szZ lead to loosening of the surface
soil with its attendant problems of Zandslz’dé and destruction of the green cover
and these can hardly be permiited, if one Za.ékes into account the future needs of
the mankind.”’ |

Hence it is concluded that non forestry activity in such an assigned land

also attracts clearance under section (2) of Forest {Conservation) Act 1980.

10




4. Whether these facts have been considered by the authorities before ‘

granting Environmental Clearance and also before issuing_the mining

lease in favour of the project proponent.

In ﬁght of the answer to the query number 2, the authorities have not
considered the above mentidned facts before granting environmental clearance

and also before issuing the mining lease in favour of the Project Proponent.

5.And if there is any violation found what is the action proposed to be

taken by the respective authorities against the project proponent

including imposition of environmental compensation for alleged illegal

‘acts committed.

The argument Note of applicant and respondent is submitted as
Annexure - XV and XVI respeétively. In addition the reply from Revenue
Divisional Officer is enclosed as Annexure XVII and XVII. The reply from
Geolbgist and Dr. P.S. Easa, souéht by the office is enclosed as Annexure

XIX and XX for kind information and ready reference.

A létter of dissent is also furnished by RDO (Annexure XVII),
accordingly, RDO has given remarks that the pattas issued much before the
commencement of Forest (conservation act), 1980 does not attract its

provision.

But based on the above reply to query No. 3 the statement of the RDO is
not acceptable.

- Secondly, RDO has informed that the land is a Puramboke (Government |

land) as per revenue records and assigned as per provisions of Kerala Land

Assignment Rules, 1964,

However, Revenue is bound to abide by the patta conditions and the
provisions of the Land Assignment rules are not supposed to be violated by
diverting for any other purpose other than section 4 of the land assignment

rules 1964. By letter No. REV-P2/20/2020-REV dated 15/02/2020 of Principal
11
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| | Secretary Revenue Department, Government of Kerala to all District .
Collectors and land Revenue Commissioner, it has been clearly communicated
that at present there is no provisions to allow quarrying in lands assigned as per
the Kerala Land Assignment Rules, 1964. Further Hon’ble High Court of
Kerala in Judgments Haridas Vs State of Kerala 2016 (4) KLT 707 and
Mahindra Holidays & Resorts Vs State of Kerala 2019 (3) KI—IC 233 has

held that Land assigned for personal cultivation cannot be used for any other

commercial purpose.

Thirdly, the RDO has raised the condition 15 of the Patta and informs

that the quarrying lease is executed between the Government of Kerala and the

project proponent and thereby the subjacent rights to the land assignment with
respect to mines and quarries are reserved by the Government and such right is

leased out by the Govt.

But the above argument is not acce:ptablé. The lease agreement was
executed based on the certificate from village officer, in which the fact that the -
land is an assigned land (as per Kerala Land Assignment Rules 1964) is

suppressed by the village officer. Also the right to lease is not an order from
the Government but the Geologist has executed with a private agency
(M/s. Edathadan Granites) without any specific direction from Government of

Kerala.

Item no. 4 of the dissent note is not acceptable as it is utter violation of

section 4 of the Kerala Land Assignment Act 1960 and rules 1964. It also

violates the terms and conditions of the Patta.
Therefore the conclusion for the query 5 is as follows,

As per the Patta conditions provided in the Land Assignment Rules 1964,
the land was assigned primarily for personal cultivation, house sites and
beneficial enjoyment of adjoining registered holdings. Since the land in

question is a forest land, assigned prior to 1980, the conditions given in the

patta need to strictly adhered to and action needs to be taken against the
2
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The Chief { sservator of Forest,
Vanapriva Forest Complex,
Paravatiani,
Thrissur - 6800035,

Subi- O.ANo, 10 6f 2020 fuled by Shri. P
ribunal, GW%&!{‘%?} eg.

I am directed to refer vour letter
ned above and fo inform that the v

ennal. This is for kind information and

Commitiee and the same may be fil

into P.A and other before Hon'ble National

no. CH-837-11 dated 28/06/2021 on the subject
ndersigned is in agreement with the draft of the
ed before the Hon'ble National Green Tribunal,
hecessary action please.

Dy




Deepa.K.S. IFS

Chief Conservator of Forests
Central Circle, Thrissur.
(Full Addl. Charge)

Vanapriya Forest Complex,
Paravattani, Thrissur - 683 005
&/ Fax: 0487- 2423189

Email : ccf-ce for@kerala.gov.in

No. CH-837/2011

To -
The Advocate General
High Court of Kerala
Ernakulam.
Sir,
Sub:-

Ref:- 1.

Date: 27-07-2021

0.A No -10/2021 (S8Z) ffled by Shri. Phinto P.A & other before Hon’ble NGT

(8Z), Chennai- Constitution of Joint Committee- Submission of report —reg,

Order dated. 12.0 1.2021 of Hon’ble NGT (SZ), Chennai.

2. - Letter No. Pro(8)-17303 1/;21 dated 08.02.2021 of PCCF & HoFF.

3. This office evenletter No

;fdated: 11.02.21; 10.03.21, 04.05.21& 12.05.21.

Your kind attention is invited to the reference cited. With reference to above, I am submlttmg

herethh the Joint Committee Report with regard to the OA 10/21 filed by Shri. Phinto P.A & others

before Hon’ ble NGT (8Z), Chennai for favour of your kind information and further necessary action.

It may please be noted that the above case is

action may please be taken to submit the d

05/08/2021.

Enclosure: As mentioned above

posted fo be considered on 05/08/2021. Hence necessary
ctails before Hon’ble NGT (SZ), Chennai on or before

Yours faithfully"
Y

Chief Canservator of Forests

The Principal Chief Conservator of Forests & Head of Forest Force, Kerala,
The Principal Chief Conservator of Forests (Forest Management), Thiruvananthapuram

Copy submitted to:
1.
2. ‘
3. Deputy Director General, General
4. Smt. Padmavathy IFS, Dy Inspect

000 N9

10.
1.
12.

D-27/07 .

MOoEF & CC, Bangalore

of Forests (Central), Banglore
or General Of Forests (C), Integrated Regional Office,

The Administrator, State Env1ronment Assessment Authority, Thiruvananthapuram
Dr. P.S. Easa, Member, SEAC, representative of SEIAA, Kerala

The Director, Mining & Geology,
Sri. Kishore, Senior Geologist, Di
The District Collector, Thrissur

Thiravanathapuram
strict Office of Mining & Geology, Thrissur

Sri. M. H. Harish, RDO, Irinjalakuda’

The Divisional Forest Officer, Ch:

alakudy

The Assistant Conservator of Forests, Forest Liaison Office, Ernakulam .
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Appendix ~II

Form of Patta

a (See Rule 9 (2)

Number: LA(F) 1789/Kdy
Taluk : Mukundapuram

Village : Kodassery
Pattadar : Kunjayyappan, S/o. Kalapurakkal Ikkoran, P.O. Mattathur
Ombathungal

The amount of Tax as per this Patta should be paid to the Village Officer or the Village
; Assistant according to the Kistbandi mentioned below and receipt obtained therefore.

Station : Trichur ; Sd/-
Date: 7-1-1980 Special Tahsildar
' (Land Assignment)
Kist: 2,50 ) Amount
2.50 Rs. ps.
3 5.00
I. Survey Number 1269/4? 1.64 0.6637
-y 1270/1 071 0.2873
2. Sub Division Number . 7 07% 00315
3. WetorDry dry
4. Area 242 % acre Acre(Hectares) Cent
{Ares)
5. Tax Rs.5.00 2 -0- 42 %4
_ (9825)
.
; DECLARATION

| 1. Tdeclare that I shall bind myself to the conditions specified below:

ASSIGNEE

CONDITIONS

1. The full right over all the trees within the grant and specified in the schedule vests. In the
Government and the assignee is bound to take care of all such trees standing on the land at
. the time of assignment or that may come into existence subsequent to it.

2. The assignee is bound to afford all facilities to the Officers of Government in the matter of
inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary.

3. Where unoccupied land is assigned no alienation shall be made for a period of three years
from the date of registry except as provided in sub rule (IA) of rule 8. In the event of
allienation in contravention of the provisions of that sub rule, It shall be open to the
Government to resume the land without p@yment of any compensation.




10.

All established rights of way and o

The land revenue or any tax or fee

In the case of concessional grant
families. If the land is at any time

ther easement rights shall be respected by the assignee,

levied in lieu thereof on the land will be liable to revision

to members of Schedule Castes of tribes and indigent
brought to sale under the Revenue Recovery Act for the

time being in force for arrears of revenue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

The land /lands shall be heritable a

nd subject to the provisions of conditions 3 be alienable .

Provided that the assignee may mortgage such lands (a) to the Government or Co-Operative
institutions or the tea Board or the Rubber Board, as security for obtaining loans for

agricultural or land improvemen
Government or Co-operative In

purposes or for growing tea or rubber; and (b) to the
stitutions as security for obtaining loans for house

construction under the Village Housing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the assignes or

his family.
The assignee or any member of hi

s family or successor — in- interest shall reside in/cultivate

the land and such residence cultivation shall commence effectively within a period of one

year from the date of receipt of Pat

ta.

The registry shall be liable to be cancelled for contravention of any of the forgoing

conditions.

The registry shall also be liable for cancellation if it be found that it was grossly inequitable
or was made under a mistake of facts or owing to misrepresentation of facts or in excess of

the limits of the powers delegated
in the procedure,

for any improvement he/she may h

o the assigning authority or that there was an irregularity

. In the event of cancellation of the registry, the assignee shall not be entitled to compensation

ave made on the land.

. in cases where registry is made subject to survey and demarcation of the extent assigned, the

extent noted in the Patta shall be subject to revisicn, if any, found necessary after survey and

demarcation is completed.

. The assignee shall be liable for tl

effect from the year in which the

1e payment of full assessment charged on the land with
Patta is issued. In cases where Patta is issued pending

survey and demarcation, the lability for land revenue or any tax or fee levied, in lieu thereof

shall arise from the year in which i
change in extent after survey and d

is issued and any difference in the tax consequent on the
emarcation shall be adjusted to future lahd revenue or any

tax ‘or fee levied. In lieu thereof due from the assignee if it is in excess of the tax due or be

collected from the assignee straight

way if it is less than the tax due.

.. The 1and shall be subject to all local taxes and local rates payable by law or custom.
- The existing and customary rights of Government and the public in roads and paths and

rivers, streams and channals, running through of bounding the land and the right of
Government to a share in mines and quarries subjacent to the said land are reserved and are

in no way affected by the grant.

- Arrears of assignment dues shall be

st interest of 6 percent per annum.




Name of trees Reserve Trees No. Other Particulars
1. Veety27x 12’ 0. Veety 207’ x 18° 17, Teak : 257 x
1. Teak 2. 7 457 x20 10, 7 207x%x 18 18  27x1%
2. Black Wood 3.7 227 %16 11.” 137 x 15
3. Ebony 4, » 22x15 12.7 147x 18
4. Sandal Wood 5. 7 40 x20° 13.” 21”7x 15
6. 7 127x10 4.7 317”x15
7.7 227x12 15.” 317 x20
8. ” 26”x20°0 16. 387’ x20° !

The L.A. dues 0of Rs.777.61 remitted as per challan No.'8 dated
2-1-80 and interest of Rs.11.40 remitted as per challan No.9 dated
2-1-80 at Sub - Treasury, Trichur

’ Sd/-
Copy to the Village Officer Special  Tahsildar
(Land .
» Tahsildar Assignment)
Trichur '
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Appendix ~ I
Form of Patta
(See Rule 9 (2)

Number: LA(P) 1840/Kdy
Taluk : Mukundapuram
Village : Kodassery
pattadar : Sri.Kunjuvareed, S/o. Thoman, Chakkalakkal Desam, Chakkalachira, P.O. Mattathur

3

The amount of Tax as per this Patta should be paid to the Village Officer or the Village

Assistant according to the Kistbandi mentioned below and receipt obtained therefore.

Station : Trichur Sd/-
Date: 18-1-1980 Special Tahsildar
(Land Assignment)
Kist: 3.15 Amount
3.15 Rs. ps.
6-30
1. Survey Number 1272
2. Sub Division Number 1
- 3. WetorDry dry
. 4. Area 3.10 Y% acre Acre(Hectares) Cent (Ares)
s 5 Tax Rs.6.30 3 -1- 10 %

(2556)

DECLARATION

3

1 declare that 1 sﬁall bind myself to the conditions specified below:

ASSIGNEE

CONDITIONS

The full right over all the trees within the grant and specified in the schedule vests. In the
‘Govermnent and the assignee is bound to take care of all such trees standing on the land at the
me of assignment or that may come into existence subsequent to it.

. he assignee is bound to afford all facilities to the Officers of Government in the matter of
-inspecting the land periodically for checking the trees referred to in condition
{1) above and removing them, if necessary.

Yhere unoccupied land is assigned no alienation shall be made for a period of three years
1 the date of registry except as provided in sub rule (IA) of rule 8. In the event of
‘.";‘lation in contravention of the provisions of that sub rule, It shall be open to the
erament to resume the land without ;Sayment of any gompensation.

tablished rights of way and other easement rights shall be respected by the assignee,




B

5. The land revenue or any tax or fee Ie{wied in lieu thereof on the land will be Liable to revision

6. In the case of concessional grant to members of Schedule Castes of tribes and indigent
families. If the land is at any time brought to sale under the Revenue Recovery Act for the
time being in force for arrears of revenue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

7. The land /lands shall be heritable and subject to the provisions of conditions 3 be alienable .

Provided that the assignee may mortgage such lands (2) to the Government or Co-Operative
institutions or the tea Board or the Rubber Board, as security for obtaining loans for
agricultural or land improvement purposes or for growing tea or rubber; and (b) to the
Government or Co-operative Institutions as security for obtaining loans for house
construction under the Village Housing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the assignes or
his family.

8. The assignee or any member of his family or successor — in- interest shall reside in/cultivate
the land and such residence cultivation shall comimence etfectively within a period of one
year from the date of receipt of Patta.

9. The registry shall be liable to be cancelled for contravention of any of the forgoing
conditions.

10. The registry shall also be liable for cancellation if it be found that it was grossly inequitable or
was made under a mistake of facts or owing to misrepresentation of facts or in excess of the
- limits of the powers delegated to the assigning authority or that there was an irregularity in
the procedure.

1. In the event of cancellation of the registry, the assignee shall not be entitled to compensation
for any improvement he/she may have made on the land.

- In cases where registry is made subject to survey and demarcation of the extent assigned, the
- extent noted in the Patta shall be sub;ect to revision, if any, found necessary after survey and
. demarcation is completed.

3. The assignee shall be liable for the payment of full assessment charged on the land with effect
from the year in which the Patta is 1ssued In cases where Patta is issued pending survey and
demarcation, the liability for land revenue or any tax or fee levied, in lieu thereof shall arise
from the year in which it is issued and any difference in the tax consequent on the change in
extent after survey and demarcation shall be adjusted to future land revenue or any tax or fee
levied. In lieu thereof due from the assignee if it is in excess of the tax due or be collected
om the assignee straight way if it is less than the tax due.

e land shall be subject to all local taxes and local rates payable by law or custom.
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15. The existing and customary rights of Government and the public in roads and paths and
rivers, streams and channals, running through of bounding the land and the right of

Goverament to a share in mines and quarries subjacent to the said land are reserved and are in
no way affected by the grant.

16. Arrears of assignment dues shall best interest of 6 percent per annum,

' SCHEDULE |
Name of trees  : Reserved Trees:- No. Other Particulars
1.Sandal wood : Plant: 1. 16 x §
;' ;afk Wood The L.A. dues-of Rsl 102.53 remitted as per challan No. 886
3' Ebi)ny dated 17-1-80 and interest of Rs.16.60 remitted as per challan
) \ 1. i .
4. Sandal Wood No.885 dated 17 1 80 at Sub - Treasury, Trichur
Sd/-

Copy to the Village Officer ; Special Tahsildar
” Tahsildar '
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Appendix —II
Form of Patta
(See Rule 9 (2)
Number: LA(P) 1895/Kdy
Taluk : Mukundapuram
Village : Kodassery
Pattadar : Jacob, S/0. Moolaparambil Pormchu,P 0. Kandassankadavu
The amount of Tax as per this Patta should be paid to the Village Officer or the Village
- Assistant according to the Kistbandi mentioned below and receipt obtained therefore.
- Station ; Trichur ﬁ Sd/-
" Date: 25-1-1980 ? Special Tahsildar
' ‘ (Land Assignment)
" Kist:2.00 Amount
2.00 z Rs. ps.
4-00
I. Survey Number 1270/4, 0.1769 3
2. Sub Division Number 5 05533
3. WetorDry dry 1271/4 0.0442
: 5 0.0005 Acre(Hectares) Cent
[ (Ares)
£ 4, Area 1.91 % acre 1 -0 91 33
; (7749)
5. Tax Rs.4.00
DECLARATION

1. Ideclare that I shall bind myself to the conditions specified below:

ASSIGNEE

CONDITIONS

1. The full right over all the trees within the grant and specified in the schedule vests. In the
Goverrment and the assignee is bound to take care of all such trees standing on the land at
the time of assignment or that may come into existence subsequent to it.

2. The assignee is bound to afford all facilities to the Officers of Government in the matter of
inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary.

3. Where unoccupied land is assigned no alienation shall be made for & period of three years
from the date of registry except as provided in sub rule (IA) of rule 8. In the event of
allienation in contravention of the provisions of that sub rule, It shall be open to the
Government to resume the land without payment of any compensation.




%
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10.

11.

12,

13.

14,

15,

All established rights of way and other easement rights shall be respected by the assignee,

The land revenue or any tax or fee levied in lieu thereof on the land will be liable to revision

In the case of concessional grant %to members of Schedule Castes of tribes and indigent
families. If the land is at any time brought to sale under the Revenue Recovery Act for the
time being in force for arrears of re}/enue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

The land /lands shall be heritable ar?}d subject to the provisions of conditions 3 be alienablz.
Provided that the assignee may moi;*tgage such lands (a) to the Government or Co-Operztive
institutions or the tea Board or tile Rubber Board, as security for obtaining loans for
agricultural or land improvement purposes or for growing tea or rubber; and (b) to the
Governmment or Co-operative Inétitutions as security for obtaining loans for house
construction under the Village Hbusing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the assignes or
his family. ‘:

The assignee or any member of his family or successor — in- interest shall reside in/cultivate
the land and such residence cultivation shall commence effectively within a period of one
year from the date of receipt of Patta.

The registry shall be liable to be cancelled for contravention of any of the forgoing
conditions.

The registry shall also be liable for cancellation if it be found that it was grossly inequitable
or was made under a mistake of facts or owing to misrepresentation of facts or in excess of
the limits of the powers delegated to the assigning authority or that there was an irregularity
in the procedure.

In the event of cancellation of the registry, the assignee shall not be entitled to compensation
for any improvement he/she may have made on the land.

In cases where registry is made sub
extent noted in the Patta shall be sul
demarcation is completed.

ject to survey and demarcation of the extent assigned, the
bject to revision, if any, found necessary after survey and

The assignee shall be liable for the payment of full assessment charged on the land with

effect from the year in which the

Patta is issued. In cases where Patta is issued pending

survey and demarcation, the Hability for land revenue or any tax or fee levied, in lieu thereof

shall arise from the year in which it
change in extent after survey and de
tax or fee levied. In lieu thereof du
collected from the assignee straight

The land shall be subject to all loca

The existing and customary rights
rvers, streams and channals, run

is issued and any difference in the tax consequent on the
>marcation shall be adjusted to future land revenue or any
¢ from the assignee if it is in excess of the tax due or be
way if it is less than the tax due.

I taxes and local rates payable by law or custom.

of Government and the public in roads and paths and
ining through of bounding the land and the right of




$
g

Government to a share in mines and quarries subjacent to the said land are reserved and are
in no way affected by the grant.

16. Arrears of assignment dues shall best interest of 6 percent per annum.
SCHEDULE

Nzme of trees  : No. Other Particulars

; gf:i(k Wood The L.A. due Qf Rs. 584.39 remitted as per challan No.934 dated
18-1-1980 and interest of Rs.8.80 remitted as per challan No.933
3. Ebony dated 18-1-80 at Sub - Treasury, Trichur
4, Sandal Wood ' : ?
- Sdf-
Copy to the Village Officer Special Tahsildar
» Tahsildar
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Appendix =11
Form of Patta
{See Rule 9 (2)
Number: LA(P) 1829/Kdy
Taluk : Mukundapuram ,
Village : Kodassery :
Pattadar: Sri. Krishnan, S/o. Pulical Velu, P.O. Mattathur

The amount of Tax as per this Patta should be paid to the Village Officer or the Village
Agsistant according to the Kistbandi mentioned below and receipt obtained therefore.

' Station : Trichur Sd/-
Date: 25-1-1980 : Special Tahsildar
: {Land Assignment)

Kist: 1.18 Amount

1.17 ' z Rs. ps.
| 235
: 1. Survey Number 127311°
2. Sub Division Number 5
3. WetorDry dry :
4, Area 1.16 acre Acre(Hectares) Cent (Ares)
5. Tax Rs.2.35 I -0- 16 (4695)

DECLARATION
1. Ideclare that I shall bind myseifto the cc}nditions specified below:;
ASSIGNEE
CONDITIONS
1. The full right over all the trees within tﬁhe grant and specified in the schedule vests. In the
Government and the assignee is bound to take care of all such trees standing on the land at the
time of assignment or that may come into existence subsequent {o it,
2. The assignee is bound to afford all facilities to the Officers of Government in the matter of

~ inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary.

- Where unoccupied land is assigned no alienation shall be made for a period of three years

from the date of registry except as provided in sub rule (IA) of rule 8, In the event of
- allienation in contravention of the provisions of that sub rule, It shall be open to the
. Government to resume the land without payment of any compensation.

All established rights of way and other easement rights shall be respected by the assignee,




~)

5. The land revenue or any tax or fee iewed in lieu thereof on the land will be Liable to revisicn

6. In the case of concessional grant to membexs of Schedule Castes of tribes and indigent
families. If the land is at any time brought to sale under the Revenue Recovery Act for the
time being in force for arrears of revenue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

7. The land /lands shall be heritable andigsubject to the provisions of conditions 3 be alienable .

Provided that the assignee may mortgage such lands (a) to the Government or Co-Operative
institutions or the tea Board or the Rubber Board, as security for obtaining loans for
agricultural - or land improvement purposes or for growing tea or rubber; and (b) to the
Government or Co-operative Instiﬁtutions as security for obtaining loans for house
construction under the Village Hoﬁsing Project Scheme or any other housing schemes
§ sponsored by the Government, if such house is required for the occupation of the assignes or
% his family.

R S5 SN

1

8. The assignee or any member of his family or successor — in- interest shal reside in/cultivate
the land and such residence cultivation shall commence effectively within a period of one
year from the date of receipt of Patta.

9. The registry shall be liable to be cancelled for contravention of any of the forgoing
conditions.

10. The registry shall also be liable for cancellation if it be found that it was grossly inequitable or
was made under a mistake of facts or owing to misrepresentation of facts or in excess of the
limits of the powers delegated to the assigning authority or that there was an irregularity in
the procedure. :

11. In the event of cancellation of the registry, the assignee shall not be entitled to compensation
for any improvement he/she may have made on the land.

12. In cases where registry is made subject to survey and demarcation of the extent assigned, the
extent noted in the Patta shall be subject to revision, if any, found necessary after survey and
demarcation is completed.

13. The assignee shall be liable for the payment of full assessment charged on the land with effect
from the year in which the Patta is iséued In cases where Patta is issued pending survey and
demarcation, the liability for land revenue or any tax or fee levied, in lieu thereof shall arise
* from the year in which it is issued and any difference in the tax consequent on the change in
extent after survey and demarcation shall be adjusted to future land revenue or any tax or fee
levied, In lieu thereof due from the assignee if it is in éxcess of the tax due or be collected
from the assignee straight way if it is iess than the tax due.

4. The land shall be subject to all local taxes and local rates payable by law or custom.

‘The existing and customary rights of Government and the public in roads and paths and
tivers, streams and channals, running through of bounding the land and the right of
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Government to a share in mines and quarries subjacent to the said land are reserved and are in

no way affected by the grant.

16. Arrears of assigninent dues shall best interest of 6 @ercent per annum.

Name of trees

Ll o e

Teak

Black Wood
Ebony
Sandal Wood

Copy to the Village Officer
» Tahsildar

SCHEDULE
No. : Other Particulars

The L.A. dues of Rs.346.67 remitted as per challan No. 912
dated 17-1-80 and interest of Rs.3.50 remitted as per challan
No.911 dated 17-1-80 at Sub - Treasury, Trichur

H Sd/-
Spectal Tahsildar
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Appendix - 11
Form of Patta
{See Rule 9 (2)

Number: LA(P) 1786/Kdy
Taluk : Mukundapuram ,
Village ; Xodassery ‘
Pattadar: Smt. Thressia, W/o. Kaitharan Thoman, P.O. Mattathur, Ombathungal

The amount of Tax as per this Patta should be paid to the Village Officer or the Village
Assistant according to the Kistbandi mentioned below and receipt obtained therefore.

Station : Trichur Sd/-

Date: 21-2-1980 Special
Tahsildar ~,
! ; (Land
Assignment)
Kist:1.33 , Amount
1.32 Rs. ps.
: 2-65
1. Survey Number 1270, 1271
. Sub Division Number 8 3
3. WetorDry dry {0.8300), 0.4352, 0.5152
0.19 % (1.07%) (Q27%) Acre (Hectares) Cent
(Ares) '
4, Area 1.27 Y acre 1 -0 27 4%
(5152) '
5 Tax Rs.2.65

DECLARATION
1. Ideclare that I shall bind myself to the conditions specified below:

ASSIGNEE

CdN DITIONS

1. The full right over all the trees within the grant and specified in the schedule vests. In the
Government and the assignee is bound to take care of all such trees standing on the land
at the time of assignment or that may come into existence subsequent to it

2. The assignee is bound to afford all facilities to the Officers of Government in the matter
% of .
: inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary. '

3. Where unoccupied land is assigned no alienation shall be made for a period of three years
from the date of registry except as provided in sub rule (1A) of rule 8. In the event of




4%

allienation in contravention of the provisions of that sub rule, It shall be open to the
Government to resume the land without payment of any compensation.

4. All established rights of way and other easement rights shall be respected by the
assignee, ~,

5. The land revenue or any tax or fee levied in lieu thereof on the land will be liable to
revision .

6. In the case of concessional grant to members of Schedule Castes of tribes and indigent
families. If the land is at any time brought to sale under the Revenue Recovery Act for
the time being in force for arrears of revenue due from the guarantee no fresh grants of
land will be made to the grantee under the concessional terms.

7. The land /lands shall be heﬁﬁabie and subject to the provisions of conditions 3 be
alienable . "

{ Provided that the assignee may mortgage such lands (a) to the Government or Co-
Operative institutions or the te? Board or the Rubber Board, as security for obtaining
loans for agricultural or land improvement purposes or for growing tea or rubber; and (b)
to the Government or Co-operative Institutions as security for obtaining loans for house
construction under the Village Housing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the
assignes or his family. ‘

8. The assignee or any ‘membef of his family or successor — in- interest shall reside
in/cultivate the land and such residence cultivation shall commence effectively within a
period of one year from the date of receipt of Patta.

. 9. The registry shall be liable toi be cancelled for contravention of any of the forgoing
conditions. '

10. The registry shall also be liable for cancellation if it be found that it was grossly
inequitable or was made under a mistake of facts or owing to misrepresentation of facts
or in excess of the limits of the powers delegated to the assigning authority or that there
was an irregularity in the procedure.

11. In the event of cancellation of the registry, the assignee shall not be entitled to
compensation for any improvement he/she may have made on the land."

12. In cases where registry is made subject to survey and demarcation of the extent assigned,
the extent noted in the Patta shall be subject to revision, if any, found necessary after
survey and demarcation is completed.

The assignee shall be liable for the payment of full assessment charged on the land with
effect from the year in which the Patta is issued. In cases where Patta is issued pending
survey and demarcation, the liability for land revenue or any tax or fee levied, in lieu
thereof shall arise from the year in which it is issued and any difference in the tax
consequent on the change in extent after survey and demarcation shall be adjusted to
future land revenue or any tax or fee levied. In lieu thereof due from the assignee if it is




|
|

T TR

14.

15.

in excess of the tax due or be collected from the assignee straight way if it is less than the
tax due. '

The land shall be subject to all local taxes and local rates payable by law or custom.

The existing and customary rights of Government and the public in roads and paths and
rivers, streams and channals, running through of bounding the land and the right of
Government to a share in mines and quarries subjacent to the said land are reserved and
are+in no way affected by the grant.

16. Arrears of assignment dues shall best interest c}f 6 percent per annum.
SCHEDULE
Name of trees  : Reserved Trees:- No. Other-
Particulars
1. '\::eetty : If” X 1,5, {Total reécrved Trees two
2. 197 x 12 Numbers)
1. Teak . . | .
2 Black Wood The assignee has remitted the L.A. dues of Rs.405.65 and
3' Ebony interest of Rs.20 as per challan No. 939 and 940 dated 15-2-80
4 Sandal Wood in the Sub - §Treasury, Trichur
‘ Sd/-
Copy to the Village Officer 1 Special Tahsildar
? Tahsildar o
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7. The land/lands shall be heritable 65 . ct to the provisions of gopditions 5 o
alienable. o/ a B % S
. 1 7 GD Py \ \ pad
Provided that the assignee may morigage such langs-(a) to the! Governm or G i
operattve institutions or the tea Board or the RJ{:*‘M Board, as security for obtaining Joans

agricultural or land improvement purposes or for. growing tea or rubber; and (b) to the Goveri
ment or co-operative institutions as security for c)btammg loans for house construction under th,
Village Housing Project Scheme or any other housmg schemes sponsored by the Gavernment 1\
such house is required for the occupation of the' u§s:gnes or hts family. M.,d;)_ "‘..‘ '
8. The sssignee or any member of hlé"';mzly or successor-in-interest shall. reside in/ | 1
cultivate the land and such residence cultivation- l’I__ ccmmence effectively within a period of °
one vear from the date of recexpt or Patta. ;

l .

gliation’ |f it be foun;i that it was grossly
3 ing to misrepresentation of facts or in -~
Fssagnmg authﬁrsty ‘gt “that there was an )
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| o
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by the grent. ' : ) .
16 Arrears of assxgnmem: dues sha re _.,.aftaG perc‘ent’p.e_r annum,
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2. Black wood
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Appéndix -1
Form of Patta
(See Rule 9 (2)
Number: LA(P) 1921/Kdy
Taluk : Mukundapuram
Village : Kodassery ?
Pattadar : Sri. Kunjuvareed, S/o. Chakkalakal Poulose, P.O. Mattathur

The amount of Tax as per this Patta should be paid to the Village Officer or the Village
Assistant according to the Kistbandi mentioned below and receipt obtained therefore.

- ! §

Station : Trichur ~ Sd/-
! Date: 15.2.1980 } Special Tahsildar
| ' (Land Assignment)
Kist: 3.65 Amount
3.65 f Rs. ps.
7-30
B 1. Survey Number 1271/2
: 2. Sub Division Number
& 3. Wetor Dry dy
: 4, Area 3.59 35 acre Acre(Hectares) - Cent {Ares)
5. Tax Rs.7.30 3 -1- 59 3
(4545)
DECLARATION

1. Tdeclare that I shall bind myselfto the conditions specified below:

ASSIGNEE

CONDITIONS

1. The full right over all the trees within the grant and specified in the schedule vests. In the
Government and the assignee is bound to take care of all such trees standing on the land at the
time of assignment or that may come into existence subsequent to it.

2. The assignee is bound to afford all facilities to the Officers of Government in the matter of
inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary.

Where unoccupied land is assigned no alienation shall be made for a period of three years
from the date of registry except as prbvided in sub rule (IA) of rule 8. In the event of
allienation in contravention of the provisions of that sub rule, It shall be open to the
Government to resume the land without payment of any compensation.

» All established rights of way and other easement rights shall be respected by the assignee,




10.

11,

12.

13.

The land revenue or any tax or fee levied in lieu thereof on the land will be liable to revision

In the case of concessional grant to members of Schedule Castes of tribes and indigent
families. If the land is at any time brought to sale under the Revenue Recovery Act for the
time being in force for arrears of revenue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

The land /lands shall be heritable and subject to the provisions of conditions 3 be alienable.

Provided that the assignee may mortgage such lands () to the Government or Co-Operative
institutions or the tea Board or iﬁe Rubber Board, as security for obtaining loaus for
agricultural or land improvement purposes or for growing tea or rubber; and (b) tc the ‘
Government or Co-operative Institutions as security for obtaining loans for house ‘
construction under the Village Housing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the assignes or
his family. '

The assignee or any member of his }'amily or successor — in- interest shall reside in/cultivate
the land and such residence cultivation shall commence effectively within a period of one
year ﬁ'om the date of receipt of Patta;

The registry shall be liable to be cancelled for contravention of any of the forgeing
conditions,

The registry shall also be liable for cancellation if it be found that it was grossly inequiteble or
was made under a mistake of facts or owing to misrepresentation of facts or in excess of the
lipnits of the powers delegated to the asswmng authority or that there was an irregularity in
the procedure.

In the event of cancellation of the registry, the assignee shall not be entitled to compensation
for any improvement he/she may have made on the land.

In cases where registry is made subject to survey and demarcation of the extent assigned, the
extent noted in the Patta shall be subJect to revision, if any, found necessary after survey and
demarcation is completed.

The assignee shall be liable for the payment of full assessment charged on the land with effect
from the year in which the Patta is issued. In cases where Patta is issued pending survey and
demarcation, the liability for land revenue or any tax or fee levied, in lieu thereof shall arise
from the year in which it is issued and any difference in the tax consequent on the chaage in
extent after survey and demarcation shall be adjusted to future land revenue or any tax or fee
levied. In lieu thereof due from the assignee if it is in excess of the tax due or be collected
from the assignee straight way if it is less than the tax due.

- 14, The land shall be subject to all local taxes and local rates payable by law or custom.




15. The existing and customary rights of Govermnént and the public in roads and paths and

rivers, streams and channals, running through of bounding the land and the right of
Government to a share in mines and quarries subjacent to the said land are reserved and are in
no way affected by the grant. :

16. Arrears of assignment dues shall best interest of 6 percent per annum.

SCHEDULE
Narze of trees No. ; Other Particulars
1. Teak The L.A. dues of Rs.1120.77 remitted as per challan No. 499
2. Black Wood dated 8-2-80 and interest of Rs.22.50 remitted as per challan
3. Ebony No.500 dated 8-2-80 at Sub - Treasury, Trichur
4, Sandal Wood
Sd/-
Copy to the Village Officer " Special Tahsildar

* Tahsildar
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o APPENIHN - |
: Form i Patta
7 ~ : (See Rile B (20)
S rgai\edy .
Ngf’gber: Z—QC&) IC!SN\ S
Taluk: m \&Lm ’ IR
Vill-ge: \,(OO{Q}%&‘Q"S% . B | v 9 Q (/9 g2 .
The amoupt of tax as per this Patta should be psid to the Village Officer or tha 'f
Village Assistan: according 1o the Kistbandi mentionéd beldw and receipt obtained therefor.
et
PREL el L ram
4 . - C Sy - H
e Date: TAHSILDAR o
;.\ Kist 9. é & " Amount. ’ o
Y . P L o - Bs." "Ps.’
3 S TG P W e b r Bt
T 1 Suivey Number 1'27?-2?4.“ Co L
... 2. Sub division. Ngmber . " =S R ;
3. -We,t:ér:drg : s SRR - . o : D . L
. Ara Q. ‘5\?3 R " .Acre (Hectares) cent .{ares) ‘;
7-30- % ST R TR - W S 5-‘?3/2*' 55
- 1.1 declare that 1 shall bind thy self to the conditions specified below:
1 ASSIGNEE. - ' % o
CONDITIONS
. 'i The ull ﬁgh’t over all -the trees With?‘r}f"ﬂfa grant and specified in the schedule vests ,
i the Government and 'the asignee is bond to.ake care “of all such trees-standing on the
1 jand &t'thé tite of assignmant or that may comae into. existence subsequi=nce to it, = j=
W 2. The assignee -is bound to afford a’ii’,ﬁiéiﬁﬁe‘s‘ 16 the Officers of Government«in the

matter - of inspecting the land periodically for '_qhécking the trees referred to in condition.”
{1) -above and removing them, ‘¥ necessary, '

N

e Y
4

‘ 3. Where unoccupied land is assigned, ng ‘alienation shall be made for a period of
three years from the date of registry except as firovided ih sub rule (IA) of rule 8. In
f the event of allienation in contravention of the provisions of that sub rule, It shall ks
! open to the Government to resume the land withiout payment of any compensation.

i 4, "All established rights of way and othot easement rights shall be respected by
\ © . the assignee.

i 5. The land revenue or any tax or fee levied In lieu thereof on the tand will be liable tg ’
Yevision

6. In the case of concessional gimni 1o msmbers of schedule Castes of Tribes and
indigent families, if theland is at any HmMe bhrougdt 1o mde under the Bevenue Recovery Act for

fim e Al bl ot Pl L e
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8. The assiynue oFf any member afdy 57 ar:if}

cultivate the land and such reulflance cultivation ., ki)
one vear fromthe date of ruaelpl of Patta.

9. The régist{y shall be liable to be cangailul
conditions. : :

10. The registry shall also be liuble for
meqmtcbie or was made Under a mistake of fac
excess of the hmtts ‘of the powers delegated fo
xrreguanty in the precedure

‘H “In the. evpnt of cancetlatlon or th,_

asszgned the ext it noted in the Patta shai! b
“survey.and. demarcatxon 1s comp?eted

) 13 The assrgnee shall be hable for the miyiiEne .&gf
with effect from the year in whxch the Patta is 45BN 3
survny and demarcatlon, the liablity for {and r
arise_frofn the vgar..m_whmh-zt_:s-}ss&e&a

chance in extent after survey and demarcat
or fee Iewed in !teu there of- due from

the as i
from the assagnee stralght way if it is iess than i

14. The tand shall be subject 10 ali o
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by thé grant.
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Appendix - 11
Form of Patta
(See Rule 9 (20)
Number: LA(P) 1832/Kdy

Taluk :Mukux}dapuram

Village : Kodassery |
Pattadar : Sankaran, S/o. Chattappan, Vattuparamban, P.O. Mattathur

‘ The amount of Tax as per this Patta should be paid to the Village Officer or the Village
 Assistant according to the Kistbandi mentioned below and receipt obtained therefore.

;Stanon Trichur Sd/-
iDate: 6-3-1980 Special Tahsildar
é ; (Land Assignment}
éKlst 1.03 Amount
§ 1.02 ' Rs. ps.
§ 2.05
1. Survey Number 1273/25 E
2. Sub Division Number ’
3. Wetor Dry dry '
4, Area 98 3%/4 cents Acre(Hectares) Cent (Ares)
5. Tax Rs.2.05 0 -0- 98 36/4
{4002) ,
DECLARATION
1. Ideclare that I shall bind myselfto the conditions specified below:
ASSIGNEE

CONDITIONS

1. The full right over all the trees within the grant and specified in the schedule vests. In the
Government and the assignee is bound to take care of all such trees standing on the land at the

time of assignment or that may come into existence subsequent to it.

: 2 The assignee is bound to afford all facilities to the Officers of Government in the matter of
inspecting the land periodically for checking the trees referred to in condition
(1) above and removing them, if necessary.

Where unoccupied land is assigned no alienation shall be made for a period of three years
from the date of registry except as provided in sub rule {IA) of rule 8. In the event of
allienation in contravention of the provisions of that sub rule, It shall be open to the
Government to resume the land without payment of any compensation.

1 established rights of way and other easement rights shall be respected by the assignee,




5. The land revenue or any tax or fee 1e\?ied in lieu thereof on the land will be liable to revision

6. In the case of concessional grant to members of Schedule Castes of tribes and indigent
families. If the land is at any time b?ought to sale under the Revenue Recovery Act for the
time being in force for arrears of revenue due from the guarantee no fresh grants of land will
be made to the grantee under the concessional terms.

P.T.0

7. The land /lands shall be heritable and subject to the provisions of conditions 3 be alienable .

Provided that the assignee may mortgage such lands (a) to the Government or Co-Opezative
institutions or the tea Board or the Rubber Board, as security for obtaining loans for
agricultural “or land improvement purposes or for growing tea or rubber; and (b) to the
Government or Co-operative Institutions as security for obtaining loans for house
construction under the Village Hoﬁsing Project Scheme or any other housing schemes
sponsored by the Government, if such house is required for the occupation of the assignes or
his family.

8. The assignee or any member of his family or successor — in- interest shall reside in/cultivate
the land and such residence cultivation shall commence effectively within a period of one
year from the date of receipt of Patta.

9. The registry shall be liable to be cancelled for contravention of any of the forgoing
conditions.

10. The registry shall also be liable for cancellation if it be found that it was grossly inequitadle cr
wis made under a mistake of facts or owing to misrepresentation of facts or in excess of the
limits of the powers delegated to the assigning authority or that there was an irregularity in
the procedure. |

11, In the event of cancellation of the registry, the assignee shall not be entitled to compensation
for any improvement he/she may have made on the land.

12. In cases where registry is made subject to survey and demarcation of the extent assigned, the
extent noted in the Patta shall be subject 1o revision, if any, found necessary after survey and
demarcation is completed.

13. The assignee shall be liable for the payment of full assessment charged on the land with sfTect
* from the year in which the Patta is issued. In cases where Patta is issued pending survey and
demarcation, the Hability for land revenue or any tax or fee levied, in leu thereof shall erise
from the year in which it is issued and any difference in the tax consequent on the change in
extent after survey and demarcation shall be adjusted to future land revenue or any tax or fee
_. levied. In lieu thereof due from the : assignee if it is in excess of the tax due or be collected
. from the assignee straight way if it is less than the tax due.

The land shall be subject to all local taxes and local rates payable by law or custom,




15. The existing and customary rights of Government and the public in roads and paths and
rivers, streams and channals, running through of bounding the land and the right of
Governnient to a share in mines and quarries subjacent to the said land are reserved and are in

no way affected by the grant,

16. Arrears of assignment dues shall best interest of 6 percent per annum.

Name of trees

hallh o A

Teak

Black Wood
Ebony
Sandal Wood

Copy to the Village Officer
” Tahsildar

SCHEDULE |

No. Other Particulars

The L.A. dues of Rs.316.80 remitted as per challan No. 1774
dated 27-2-80 and interest of Rs,6.75 remitted as per challan
No.1775 dated 27-2-80 at Sub - Treasury, Trichur

Sd/-
Special Tahsildar




{See Rui ' ‘
- iNumber: Z—/G@W ?Bgl\(\@ﬁ?

fTaluki" r‘)k‘m |

'%Pat_ff'a&é,r-i 5qmﬁrmcmv ,f’[a @J}a <;;2 [/AZZ!I,!XM/& |

‘The ‘amount of tax as per this'iPa'tta sha

-k Patt aid to the Village Officer- or the
Hage Ass¢stam accord mg to the K:ciband:i. mentig '

and recezpt obtamed thereior.

IR ALAL L L SPRRRPEY RN S AL LT

T Survey Nuinber _ ) }Q7& LY
20 Sub division Number o

Acre (Hectaa’es) cent (aresj

?g‘tc{éﬁ BE ;:-4oﬁ’- ‘

: ‘__6, .

“

1. The full rxght over aH the trees within’
in the Govemment and the as:gnee is. bory 1o taki | 7 |
Tard- at the t:me “of ‘ass! gnmont or that _may come : vtence SubseqU(onCem rc T

!.:“’“ﬂ-»

- 2 Thé GSSlgﬁ“e is bound to afford 1t
matter of mspectmg the Jand - persod:ca My x( phec
’1} above and removmg them it necessary R
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o © 3 Where unoccupzed !and xs ass:g

three vears ¥rom - ‘the date of registry: except a
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inisub rule (1A} of rule 8. o
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“the ass:gnea. .

The land revenue or any tax of 1ee Jevied | th ' ' |
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_ 5. OF g2 teyied In lieu thereof on the land will be liable to -
revision , : : ,’/ : B : . : gl,
6. In the case of contessional . Ll

: gr h‘l’ to memberg of schedule Castes or Tribez and
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mvzms DE?AR’!KEHT-
PROGE“*‘DIN GS OF THE DIW,AN OF COCEIN
REVENUE DLPAET £ENT.

. . (_Lmd Ee‘renuc)

~  Bead again the Diwan’s ?mcee&tﬁﬁi—d&te& ﬂi‘ :&ugusﬁ, 1‘3{1’9 B..Q;. 0. No. 115/85, opr
ing s Commitses for n.&kmg the nedeSary xrmuge enﬁ in ccnhéchon Wit ﬂ:g State Bgric
and Induetrig]l Bxhibition-and Cattie Show. ol 1810,
Rezad 2lso the following “Procsedings ol n meehng of the Exhibition Commtteg held
September 1909, xorwax:dea bg, the Diwan Pexshkaa; with hrs Ietter dated 2ist Sepfembsr b Y
- ))0 C No. 11{31 ‘ A |
| . * + Present :— i h
[ cae e M. R. By. V. T. Knshnamachan Ast. . }

. C.Achuths Menon Avl. .

© T M. A-Chakko Avl e \k? \.\ ﬁ

! } v T Kasturi Ranga Iysr A9l SR

: E E 15 ‘g: Johnstone Esqure. ” fmz{.“lm

| 0 D o E hibiti ;?"b : c:I—- onday, the 24th of J GacUER méa aley

ate. s Rxhibition may be oponed ondonday, e th of Jar

i Monda.;(y.)tbe 31st. | d P @0@3&3' .09 %ﬂ Al

e R.so!ve& that the (xove'nmenﬁ be requested to appomt Mr. B“K. Ray,
District Magmistrate, &3 member of the Bxhibition € n(mmattee. = .

15) The Committen thinks ir desizable to: lvol& ﬁﬁ*&)ﬁﬁ%zﬂxqmm”fﬁ'e Promens

- the Residency buildings and the public offices. . .

i : (4} A gaie-movey of § sana should b2 collected Cnildren ander 16 years nf

¢ studeuts beating prsses will be exetopted. I other mspects, the prospoctus zsgm
msy be adopted sabjeet to sack mod:ﬁcahuns in detmh as mught be found necessazy.”

Order dated 6th Criober I"Oq 9 O , No; 115f85 L

R

The resotutions of the Go;nmxttee contained in the Proceedinga’. xen& :.s?nd paper sby

approved.
2. " The Diwan Puighkar is requested {o subzmt the detailed pmspec‘bns of the Exhil.
for publicatior in thie (Gazeite.

: (Tme e.xtracﬁ) - -
| sued.under RT Act 2005 by B . SANKARA MENOX,

J :
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tion with survey number 217 -+ 1 .
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15, then. along . 18 S BOL~ " western, noréhern
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nuieber 204, then along the mor hern
alotig tho eastern boundaries of snevey n

wesiem hOH‘B&Zﬂeg of sgr\.-gg? np*{n{)‘er 1
] 34, 135, aler the eastern. honmdaiy of
erp corer of enrvey number 174~then

<t pesthern™ bindaries. of Swivey m

!:mﬂ -westerr botudaries of sarvey number 212, alonz the no
of spivey number 9035, nlong the oastern -and nocthern
i
¥
i

toun
boondary, of curvey nam.

mmrbers 202, 107,12, 121, 1

torn end northern boundaxies of survey nutber 119, along the ea.

IR, western and sotthern bomn,

survey number Y7, northern hiundities of swrvey numbers 130, 131, 15.

survey pumber 15 up fo b june

with survey nubers116/4—an evolusion of 1 arre 10 conts ub the scuth-w

zlong the western boundary of sac

imiber 116 ¢ the nortl-zastden corney of survey number 26, thep ab

mmbers 25, 25 & 14 up loits jo

N with survd¥ nuwmber 13, thét dlo
- ingtdiblrs 12 'and- 11, aling the easte
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gD With snivey suunber 699, gign.
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\ it yillage. nmaber 10 Mokts!
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japebdits junction with snryey punber
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otndary of suyey numuer 2 ap to

1 ; “of swrvey rumber 1, then along 1
westorr BAMRdRes of sdrvdy nmmber 1, up to its” inc
n-3iong the epstern,” Southers, sud wester
Sutvey number 699, alonmthe morshern® bounducy of surve
rthern Boftadary of sufvey vumber 1, (all

¢rix hanndiries '6F survey

ng fhie dorbhern boandaries of sur
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& iEjEnvion with survey number

iyaty, alond the enstern houndury of surver
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S pNenesiland 108, dlome thehdbien ot ries of sursoynmlers
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cnst ofsgeeey nimmber 58, thenalouy the.
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(49, 648, 647, €214, 5542, €LY, GIB ¢ UL micots (e mbher plantation, then ad.
- .ithe Wwestern and aotvhern bordar i ol tea rubherewas. 3

; 1 inburior el
<teitl out by she Foves F-I?_q?;}ﬁ'éi
J-obviliae

rnHmits of sarvay muniorsd and 1] up

T-aat exclush o of 4 soves 80 corn

lts the sonth «f £21v> ¥ ynmbers 16 andd 13— thew along the western, sonthern qid

Icaﬁtam vonninsiey of st vay nuntber 1L castery orndary of snver wander 15,
southers bonudary OF sumey naraber Bi wostery boundary of suvey naaher

. : 13, western, south.rn, doglern und sonthern bounduries-of srvey eonshor 3, nit

{ village npmelier 8 A-Zu,ypi?iyhin. 1l it resks the sonth-western prart 4 xorver

aimber 600 of vilagé pmpnber 1, T radeapilly., then wlougtho s v, oy lomneas ¥

f sueroy nmbor: 378
vey numbers i), 510, i1 and 813 al
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nombers 618 mud 619, then along the western, southers, :
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and A—exclusioi< f 4 aores 94 conts to Lhe soush of sue-

ong the western Ix:m:é::‘.:u_\ of SEIVEY
“tho semthiets oo
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muk
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puram

undk

ko

it A Sy zfmbg& to 9 of village number 9 Muppxhynm mﬁhcxclnmna
‘ Dio ¥ rormn"'hwmmc meavm:mg 4 ncres U centa. i e
5 Sorve bc %17 020 of zzl!age namb % ¥ exola-

r R ey Lk ey A ap ’.>l t )
v COGRIN- (R VELNNENT GHRTRE 'm”’ | (B 1
w— r
- vay Ty umhcu !1.3 626, and 621, thewr along the mukhcm, enstern smi noxth-
tn boundaties of murvey pumber” C—sn exelusion of 139 acres 98 ceuts to the
§ of sugvey nunbers, 627, 623, 603, 601, 598, S¥7 wd 588— till it meota the
nocthenstern comaoimmv number 838, mem along thanbrihety boundaries
of sucvoy. nuibers 538, 388, 590, 501 and D— av exclusion of §1 ceats fo the
-1!%:& of surysy. mmﬂ:erz 592 and 591—-—&111 xi meets the rbber planfstion, then -
{phaxing ot sud. croming the riyer, snd geing slong .the esstern boundaties
f the rubber satates il 3t meo&tb.a Edathinkal dom swamp, tbanalong the
thern bonndars of survey namber 719, ‘then 'a¥ong. the southerh, eastern,
* [nontheim m&:%gie m bougdaries.of sutvey nuober A—on exclusioa to the east
f gurvey niimbe ‘snd 720 ang orih dta ‘m»ynumber"%l mensaring 12

et

: centi—HlL it masts the tabbarestdy, then along the ga-nam.no:them, .
}anﬂ, w?egtem bonndmé?:% the ribber catats mee%exciunen I then sloog
; T orbhem beun&ana of am:vey mufﬁ;e: all it meets

% £5 screé-and 05
FHL¥Ey niniber 40 and west
; and "wstern boun-.

s
23
L uF

-‘ :\.a-', X3

n;of mey
{:oundnﬁes of gur~

Ty O L ppt Aot hetyt boundireied "‘ejr’numbsr,ﬁmtembonn-
Ay afvrvey-fivhner 47 HIlT: Msatdkocveyautmber A— X oxclusion ofg,ams
g’ﬁmm}ﬁh of”su;::my nimbars 47 #id 45— then slory i asitern

“ooundaxs of suevoyamber-A, 6iil ifmests the souchembo TN
- T5e="89 of villags number fAMannamsngalam. of tha Prishue:
jits sqtithern, boundary 8l 1§ meets the sbartmgggin 95 poeitietn-hound

The followisg survey, :mmbers wﬂl be tﬁ énclosums within’ “the

bpr 881, vﬂlage nomber 40 /4

ST AL} g‘i}?vxct&ﬂ‘eenta

$3E village nuimber 10 Mattathor, called: P
% ‘Ea&‘ ronnd micastiving 48 scres 41 centy. €

Eyzllzge number 9 \Iuppham with exclumdns_

RS Snrvey ‘putabora 170?
Hupp‘h Eshte mtho ‘,gw;o

(iring 2 scres 62 cents.

g iy Q’ (‘

leicas G and roun thio same wpeatinring 8 xcres- 4% o ‘f’&'j
1. 6. Burvey numbe rz 722 to T48 of village noxiber anthmppllh {called
Modsmpadon: rwamp) with exdlusions. A 6 G, BfA, B/B.and O/C, round the
came mepsuring 43 acrex 75 eondg, . ) .
7. ‘Saryey uumbers 656 to 687 or nlln,,e number ! Varanthapilli called e
Elikkottupndom swam' with axeldsions A, I3, and C; A south of survey numbers

, G684, 685, 086, sud  R7, and east of soxvoy numbers 68kand 687, B uorth'of
!su:\cv yumbews B3, €, 885, 636 and 887 and cyst of survey number 07340d
[ north of gurvey o -;:4 867 and 868 and east of gurvey numbexs 665 ‘Kud 668,
wegguing i sl § aco 2 35 cents.
j 8, Surve numh,rs €38 to 694 and 730 to T3 of vﬁf mtnibér 1 Vurnun.
thm it eall dom swamp with exclosures .&,east of sarvdy numbers
} . 7&8 and :51» -.u 1, west of xarvey numbers 688 zid: 690 munsuring 8 scres

‘ ’N B. The following: rights and privileges ara admxt:nd in tho I{eserve:.

i Pari) : m Z 3
yarom Village aumberi£0. g, NAT .
I 1. The public v6ad from Pariyarom to-Adirspilli tumugh tize Tbumber- —

.mnzhl Batate,

3. The water congse that enters from the Reserve at the eastorn side of
ivey number B —Poeliyaimuzhi Eatste—and a foot-path from this Estat
‘ ’.L“humbe.rmnzhl Estate. Thesa willbe'kept in tact.

. Village No. 19 Mattathur.,
1. A foot path from -survey nnmber 123 to exclasion D (to the Mupy
Estate suryey numbers T707 to | 11)

e (‘zhmc_ O N . ..

-
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[ . k4
’ " ~ y * TEA.

faoul 44, tosdt’ L. éocﬂm Govszfm:'reazm Sy

2. A canal fz-om the Beserva'by the eide of mrvey “nembers 2, 10,11, 13, .
13, 1 and falling iiito survey number 25
The water-coutse owing into an& getting out of exclusion A.. .
4 A foot path from exclusion K to the canzl No. 3. These will hé preserved.

Village No. $ Muppiliyam. . 3

L 'L canal from sarvey nnmber 28 fowing into the river,
/ ( 2.. Tiwo carals flowing into mwey number 3 and exclusion B respectivel-
v by the sides-of . gureey number 2, ‘
2 THoE s Bowiny into the river from. surveFnnmbers A and 22
B respec%:vfe'l ‘% cousl from exclusion B to the river. .
4 Ackhat entenmz into exclusion D,

5. Acanal from snwcynnmbez 9 ﬁgwmg into the river by zhs“xggg
rvey Himbérs 8 and

g g cdnal: From’ ‘exclumon F ﬁoxvmd mto the river by the side of sv
nrmber e
* 3. Ta weler course. sphttmd inlo dwnd bmndh& to tha» south of a1
numbe r 19 andfowingtnto; auivey ; amebers G and I

8 ol ﬁ:‘éﬁt 3iis) mrvey'mgmlzvr 23 passing slong the northem Lo

Esiogeyennniber 94, and sobife :md edstern fire-hines of teak plantat;
et SRt 6 sorvey ‘namber 2I2E:
9.. Another foot path frath sutve{igi égasamg along the sou’
&astern firg-Finies of the teak ghm it tfiﬁg aut o
10 Atoor path from saivey ﬁatmh&r along ﬁx
tem fire-liney of: £he teak plactation and cef:!zmg onf.t  -ivey m’

] Avother foot pwth tonneching survay Burber £ _ survey p
£y _1 Another oonnechng survey mm:hcr Hand s wmber ,
wdl e prcscrve&

1)

(Gon}_tinu ed

*9'..

24#«-1‘2(@;588‘&1‘5 .

oy Ygllagc number, 1 ar«mfn ar
1. The carf tmcfa from: Adrvey. an .% 58
tionand by the side. of £ho rabber pfanitah 7
[Elkotiupad - Bimber680,

'....4.

Xy 'm'éd) throngh the Resery

5 R 1892 of Anopadordt in the eagt, = - - :
.2 rfi‘ta‘surwmy notiber 50,5 |

Z 50 to ‘tadampadom sw:ﬁnpf‘ !
5

ree H

.ig i R e

= North The boundary betwee. .‘d’nLl_xudq.p_u_“ ik 118 Ghﬁtm“?‘dnk

= riskor ﬂ},ﬁh g}% Tk iS‘mnﬁary of the 1.

id 22 Stofn. i:o-xn&nryof tho'Cochin State up to xts tri-j
sfzi’cbmti Fravancore State hound daries, :
3 I§§ ‘ientionsd point the:; AR

U {0 hecpoint where the Ck
WWest, Chalacndi Fivernp fa‘-OrnLombanX-uth
of the norﬁhern beodary. ;

(R uks
iin iy e B%arhng point »

:

4, : ;i i e

L .
Y ST
A .
3
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4
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i 3

.fEhx demns ltl:"lteﬂ sitrvayed ang mnpped boubdaries of survey rumbers 1 and
r of \'x!f:t«a uumiver 2 Kallors with the following excluszonav -

Survey number 27
Surs'ey nnmharA to the northieast nf survey mxmberi 2, village number
2 \Ka!l o, msaming 5 aores 82 cents.
- Batvey mamber B to the norfh-west of survey fuimbers 30, 32 und 29 of
vnlsge nnpiber 2 Kallore measaring 8 aczes 5 cents.
Surver number G to the eaat of survey numberc 79 =nd Z3rnorth-of sur.
vey number. $87dnd west of survey mzm‘bers 68 and 66 weasuring 17 acres 9

Ceﬂtn. N. B. The following rights aad pnmteges are adroitted in the Reserve: —

2. Do Do survey number 13,
3. Twoeanals Do . }I))o  -survey nomber 119, .
. A canal Do o survey mnmier *° S N
-f. A :annl from the reserve fSowing into survey nomb- i 22
A fook path going frem survey number [§2 to s \Q‘\ \(?
fthe s:des of mzve}; lemmbers 1:313 1M and I}be i 8
7. A dook counigeling survay nambers 66 an
8 A fggt 5:& from survey number 57 by the Lor” {7810
fto survey number 8, sy MAseoonind

a H ~ . -
mhm will ba preserve Cm Copy 4> . T dve tdy, 1%,

1. A canal from the Bcserw ﬂumnu inke survey number 20, : \1

26--Bhambiui Mala
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F The demsrested, su'-m syed nud mupped lmun&arzes at survag nnmben 113s

nd 1H66-0f village nuiber-$ Afaballuraid sirvey mtmbez S2of village nam-
bar 2 Kﬁttm m thefallowing exclusions -,
; - Bursey:#ivnber 1139-of sillagé wmbcr 5 A#ballur. ,

lﬂ Sipray nnmbar X 40 ﬂmeast of snney ndmbers 1143 and 11-13 measnnng

55 cents. sl ¢
. - Surtey mmcbc}' i 166 of mflage w?{uﬁer 5 Aubﬂllm‘.
i Suevuy Queker & t5*he sonth—east: af.tur‘gey nnmber 1151, narth of suz-
lvey nanvber 1150 and west of survey ngmber 1180 of v’il'sae mmzbets Ambal-
fur mmaunucr T gersa nd 49 cents, i%m ; :
T Surssy. 32 of oi Mﬂtb"rz Kalsoz'a; P ‘
i Sm:vay numbcr‘k tmﬁhe mut&ag numbeg%&m& et,mth of sar-
Vey mounbers S an 88’ . eents
-1 2B The follogd Ma‘ s,vd nﬁleg,egqgemimxt&a& in the Bmh'e._
W ; village Awkbre b Amballore. SR
g,A ‘"efm slonths snntkem side of the Begerve and near: he village
1 uﬂ}aga n,nmng ,_g.g@. o :t}xgs mé?enof sqryey
Toto surves. DEEbSCRIEF L 1!1&;—;9 xmmbet 3

1.-..\-..-9,

e by th
be,. % mﬁhtﬁgys

Sd:vc:, nam
b;& 285,_ 83 W2,
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i s -‘ Sm'w' Mﬁﬁ‘ma 1 LR
,’f.‘ uhx&a: .-i”to 16 ot
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w tho sonﬁh-masﬁ :)b a{xm&

Suzvey mrm £o thc xmrﬁ{ abahtm}‘mmbcx.\ 570 ami 5’%8 mgasuzmg .

:
‘im-:r.»} ‘conty St b
f B:The Ibmm!m%«haa uuda;mvﬂcgcz. ave adwittedin thé’hesarvc.
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} urvoy
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< Surnsy dtuber 188.0f willage number 39 Kodasseryds = ‘
: A ibqﬁ puth wum&tiﬁ mm.sy mmﬁm © wud sureoy nmﬁ@& ) v :
. Surrsy . w;\g( willeye Wo. 39 Kodagsert .
‘ A covh tragk frovi- ‘-Zha norbRornsbsrn corner of sucvey. nurzbor A gmng ; ‘
i threugh the Rg‘aerw by srvey: wunibor 413
a o The demargated, aurﬂ-ved. and. })yez. Ixeuudzmet “of *m‘»c} uumbez‘ 436

: O
* ‘¢ village numtier 80 Kedakserd with the following exifaslons =~

! Survey numoez;ﬁ A apd-B to whe snutharn sidle of gtitvey number 424 of . !:
* rillage 1 numbcx 20 Roligeri teeasuomy ) were 02 cenis ond "2 pires 16 cents |
teqzvecmc:v i i

* Survey anmber &40 the santh of survéy inimhors 1117 .:.x.d 1115 of village
num’%mr..lﬁ Mattathar mensuriny 2 acres 13 ceuls. ‘
Sureny number Do tho “porth of surcay wumbers 457 and 443 md o
. weat of-attvey nardbers 431 and “£14 of vHage ninnber 39 Km:a.«m mew.mng , H
| 34 suves ¥8 cents. . :
Swevey noubor §4 tb the nocth chaurvey nombers g, 4&9 450 and 4867

of vilings fumber 39 Kodasseri mensurilg 5 acras Y conta.
. Buryey number F 4o.the ‘north of sarvey nwmbers 365, 575 635 & wesk

arvay numbe 170 of village unmnber 89 Kodassori xm‘(u:dﬁng 32 acres 65

. -eri I\'.umban

DR

' whev zth-west of survey nmmber &aci vxllagc o~

cxes 20 cents. C %)
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kara'getting out romurvey nummber D.
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g‘ patting out. fo suney -mianher 413,
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| E LTI Tha follomng tighta and prm!v"es arg mimitted in the Reserve:-

] Survey nunber 436 of pillage :zum’;rx “adassers. '
! g {. A toot path entering the Heserve from .- number 399 vilings
, - puamber 11 Rodnkers mud ghing throggh the Rererve. the sides of sgryey
| ‘g [oumbers 399, 400, 107, $08y410. 411, 413, grd 418 of s

vy cnumbet 11 Kdfa.

3. A foob path from survey namber 384 going tlv'on"h the Reaerve and

..

odnsgeri with tha

1

L EUIVAY %“-K%ér eat atd norfll of {:suevexshg

.47 af vmage uarhbe“'&“—ﬁ”'
3{‘ 311 E‘GR&% of "u‘:‘?éy %&m}x o

.._éasunng B aeres 63 conbs..

bee B fovthe soushof SHrvaymmy

o RAQ nopth of wrvéﬂfx;ﬁbe:s‘t?&"
And gastetemyey numb
l}m ffax.«e Y6 1t Lo

‘txn
Tiseri Hidigtivivyy 9 Rerds chiite

39 Kodateeri mehstking-1% acrey 25 cents.

: i sursey aumbiey 19 of vﬂ!age pumber 39 Kodnsseri
; E%urvgxn‘uﬁfﬁt’j $ 55 rfﬁ stirrgy Iﬁn’)ﬁb&fg

iiithe ks H e nﬁfr ‘:3? $ 37
hrvey . nomber K %crlhez;xﬂ:h of suwey nnmberx

) ;megssnrmg 44 guren. 64 céntx.

e fmm  that tuxkﬂamn‘g inga

R e
. 5B A sand g ufing ity the He -ve st the midile bend B R
laids r‘f suFyéy nm ber 96, 85 B a’ g46  of the fuot gathbnd # 2
» Zzdae " feife sorvey wAn e £ 1itle e 158 b b \_B\\\ 1 Q)
=1 P 3. A -Gmer iszék emcmng the Resirve ot ﬁ:e\ncrtb-ﬁ fmgw ]
i uumber-—%-gif, goity south-eastward 1. gevay number 7

. ame gol- @ northwvard to getont of 1, Reserve at £
- . urvey ne 80, .

£ path en!'e*ring the Reser *he
~ ay npir and going porthiyard. by
T e e ~-—?réttm-' * survey. number 83: i
e '-"L S s - =
by B s
- (A -spEveyed and mzppz:v Bt
,_ | g of v uBmb Masza.ﬁmr
S -
o . ‘S . i H
g ‘ Tha demarcated, mvéyed and 'infip*
ol: r o{f’ﬁi %mm&rﬂahf Thiey: <
E Bhe {&meg.ughts and pr'
. = 3 Foot. rurvey nmnbet :
TG geﬁﬁu)v oud 3’ T'f?:‘v napiber Ii 1y

P

Iﬁ‘ E "o. STLET f:"
S HAbtand T woeinictlng § actes 17 Saits o5 s L
éSu:vﬂyupumhé_:D east ofsnrvey numbes 13313 umi.zzo-z-ikﬁﬁf ;
n@ﬁé}; 32, west of surves: napibers 151 dnd 5::0 of * nflrge number 39 -

nrvey ™ quﬁ:be:, J.1¢ the, east -of sutvey mu,nben 188, ﬁé‘rﬁho
199, ViRt nmber 39 Kodagsers DIEASTHTY. 95 20rex 197000,

?.i.ge m:mber: 39 K dasser
Seents,
SocVey ndrdbir & the «ou‘f,h of n%é}r nﬁ%"lfér 50gE vzé!ag- X

T nSu‘rv'ex dambor- X to the st of surra,y mzmhm: 90 of vill;

"‘He.r'!%, wesk andnontis dsirvey numf:ere&"af ¥ﬂ}s°'e numl;e*

B. The following. rights and pg;s‘z!egos are a&uutéed in

%umy number 92 of m‘lZagz mmzix—r 89 ‘Ko,
. A tank co the north of survey aumber (06 with ;tzgs et

wvéy numbers 108 and g

i U The demarqa,ied suzyezed sml Ak bouﬁdaries’&fsﬁrrev numw’
] T her: Mm gﬁelgmn« exclosions -t
) otV SHIAbAT A 10 - the nopfh:- of of smryey. aumbers 160, 159,
«jo8 mevnmbmm af ;sme;rﬂmxphars 154 &gg, nerth . an%
% , 2

e¥ number. _@9,134 uortiz of” Sarvoy num T T4

"

S 5&5&@{0 #6d g3ith Ot burvey mismibess 41, 42 et
id. G&szﬁ

”45 B35, 34,
* &r?&?"?» an

1ge ne

suzvny number 1 ‘to the east of survey number 117 and

ogasuUing $ »
120- sn& 191
96, 95, T”ef'c of s,
3% Kodass

jze Raser -~

to ; j

Bdage-
e
ﬂ@n%a; " it 1y ‘

..‘.‘.J




%

&mzm uuvﬂmﬂﬂm t GAAFTTE

| l?hﬂt ‘uﬂd w ami m

‘1 0 numtw
fri mwnu ug- ] mu

c"tg}d..»“’) c—l;Q?}

;s-hnm with 154
'(‘2( a &mﬂx'o

6.3 ceiits.

"\QO’UYI‘

&5‘3 w-,, aqQm, AU ef

gf“&
}.3- e
picice LN &
0. 63 ) —de oV mm}){

Py 23w Ul ey A
aj, O 6 ede L. MY
TraeaSRe  ODW AL

-y o&@ & sxmmb%
zﬁan&o QEROD mmﬂn’-}d

q.,‘ 'a:f..aa 'm. mggé’}acb
zz@g sf‘h
e 0 0

:’QQ-IQ’& B'Da W L1 1
X m-:ga_@o : hma,gao

. o5

' Favast Offiser




§3X

1/

'ryﬂvo(’ Cofly of PitveantAs

Whe @nﬂ)m Government Gazette
' §ﬁ§§2ﬂ3& bp Auihority

l‘,’oi;?ﬁﬁf}g zmmm ﬁ:tarday, 98 Odtaler 1909

Qatt 8 -ﬁaﬁﬁt&tim isy &aﬁttnmem,

ﬂmfﬁ&{}g DEPARTMENT
PR(}CKEBINGS OBFTHE B?Wﬁﬂ ORCOCHIR
‘ RS‘?BKEXE HEPARTH%!?
{Land Revenue)

Read ‘agai the Dlwan's proceedings dated 24t August. 1909, ROC No 115/85.applying
committes for making the necessary grrangements in cennectien with this state Agricultural
and industriat Exhilbitions and Cattle Show 1509, ‘

Readalsothe following proteedings ofa meeting of the Exhibitfon comimittze held in September

1809, fenvarde& by Diwan ?eishkarwfm hisletter dated 215t September 19050, €. No 110 185
Present: -
M. R Ry, V. T. Krishnamachari A9
* C&chutha Memm Avl
M.AChacko &vi
TV, Kasmnxangg Iyer Avi.
E. K. Johnston £S<§u§re
{1} Date. The Exhibition may be opened on'Monday, 24t of January
Monéay, the31s

{2} Resolyed that the Govemmentbe requested o appoint Mr. B, K. Raj

District Magistrate, asa member of the Exhibition Committee.

3 The Committee thinks It dasirable 1o hald the Exhibificn In the prominent
Residencyhuﬁdmgsaaﬁthegubﬁc offices.

A gaxeamcney 0f1/2 anna should be collected Children: under 10 years ofage
ﬁdestndents bearing passas wilihe exempted Inotheérrespects, the prospectus issued may be
adcpted subjectio’ suth modiffcat:ons in detailsas mightbe found necessary“
th

'ﬂte Regolution of the Committee cofitatnied Tn the Pmceedi:sgs vead as the 2nd paper
Fbouttobe: approved,

2, ’}’he Diwan Pelshkar is. requested to submit the detailed prospectus of the Exhibition
forthe publ icationin thesazette

.

{Trae extract) o
M. SHANKARA MENGN
Secretary to the Diwan.
To
- Theihvian Peleilar
"Gé&ﬂl
“Presy Bursay

* Brisfish fesident (with Covering fetter)
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f : ﬂd";xﬁcmo& '
| he Diwan is pleased to declarg, under the ;;rmzisi* g efsection 12 of thé Cachin Forest
Regulaﬁcns 111 of 1080, the ateas the bu&nﬂaﬂes of Which are desceibed In the
schedn!ebelow‘ reserved ‘fox:asa ’nnder the sa{d regalaﬁon wlzheffcc: {rom 25“’ Kannf
i

24-Kedasseri
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‘ {ma‘ WHSTerT Soundariée o Sirvey nnmber 242 alo)

-Bounderies o}‘m& fumber 139;-oleng the totlern o

ng the dsrthern boundary of su riumber 205,
along the sastom ond nocthern Boundory of suriey admb fAhidiacd

e 204 thm altng the northern boundary of
SUTVED HURB e £BS1505 beundartss of surviy numbes! 552 ‘fgﬁz‘m gostern.ond northers
nd- wcmm bouridories o survey sumber 158
wettern ad southerd belmdaries of sucvey number 1 torthernbaundortes of Sorvdy numbert 120,
121132037 434, 135, along theeasiern éaurddnmfswveymm&r 1% 0p co ity function with survey
g;mbg_r 3I5/X ~gn exiluston 87 Doere 10 conte ot the § gouth= carner of sarvey riumiber d (6-then
0! £of 5

ong the wcstcma‘ioundagrofsamy uniber 11
oy ,trfbﬂﬁ‘fmm aries o

L sxmynvmﬁer 2upte i&;um{an

easiern, southern and westers ond
UMby 699, tlong the enitere,
nlop the Rorthem, Boundary-of sirvey

nuniber I {olf of viltage numder 10
vf!fagc Humber 9, Mupilfipem'olong theeasters
peniary of Siitvey nimbes 5.0nd viiwtip t0 1tz
bm#ar}zx of Suréey dumber 10,
Ity thé nortiern Boundares of survey

16 giong the Porchern
Juriction with sutiey mmber 134, alavg bhe eastern and ,non)i
clory the western Bourdoriss o}’smeyn ber 10 and 104 ¢
sumbitr 10t and Iﬁzﬂtfttn 1 e connecting: this pofat. with the north - eost boundaries of durvey
numbgr s thenolaig the northecn Sountlariés of sirvey uniber 96, 93, thery Glong the norikern ond
easteny: boundaitey of survey number 51 ap to'its Junchion ‘with Survéy number 92, along the easteen
Bourtdary of survey pimber 52 vlong the southern “dad sasters boundaries of survey niimber 25 thea
ulong tite southern boundiry of servey ritmber.2  $65 funiétion with the survey number 24, loag
the soutbem estern ghd northern éowrdada: of survepnuhiber 24, Gltng thé eosterm and nerthers
boundartes nfsxzwzy rumber 23, then dlong the'eastern dnd: norz}:em Soundaries of survey number 29,
then elaig the morthiers, eosteen, nortbern tnd estét bowndories of survey number 39, fhien along i
eastery Soundaries ap to the bank of the river Parkodevu, Then along.its bank to the west up to the
mtadathmft{mm e pomt whbre the Tine mests RE river (] of Vifloge muember 9 Mupiliyant then
crossiag thi river from the point of whers thire is ciirn In south - east corner of survey number 183,
alongthe easters boundaries of suriey rumbers 185, 154; 18301 fA~aft extlision 0f 2 cents to the
BErRh Of Survey niibdt 73 <. the o the east dlong the voad to the Hoith < wistern orne? of survey
ntimber 67, then dlongit meet the river, then alony this bankhe Flver up to the southernmost fimit of
survey murhber:S9; then afong iz southem sustern and 6o e botndories eastern boundary of sureey
number57; sourﬂzmusém mﬁbemécmdmyo}smey rumber 58, tiLit smeecs survey number G -an
exclagion ofxm 89 cents. 1o e north of strviy Aismb and §4 and'east of survey numbers 5§
of survey nuriber G along the southern
i exclislon of 89 ocres and 4 coms to the
¥ baundaries of survey number H Tl it
wxelision of $2.0Cres 0% cents’ toithe ¢ast of survey number i - Bl it meery
. f 32 oeres 28 cmt_r o the. a5t of Surveir fiinbée # - -then along Hhe
5 survgy pumsber Hap to its junction. with thestrvey -nombeér £57, then tlong the
i Hini Pvey aimibers. 51,650 and 649 thin dlong th eusterst limity of.’;‘nnqy Aumbers
- 649,643, 64?; 8‘44, 64& 5#3, i me_ek the wbber ation’ theri a!or@ the western and
:au!fwm baua&urre: of thi 2 2 o8 me

3 of survey rimber Saﬁiiftmest: ‘nreynumber
egit of sirvér numbei 5T S0, ihen: along the westeri anid
méetssuriey numbey _!«a‘

;

g toztsixfnczion 23 an exﬁusmn 74
- 15 om zbe

mrmb:fr}ﬁmstembwnﬂa if saryey puniber 3 £ -€ast i

noeber £ 61 of viildge nimbers ﬁupﬁ o, xilf £ 3 m 1 Sputh westeni pcim of survey. risber £09
of village pumber ¥~ Vora ¥ Iong the southert bottdary of survey mumbers AfB and A «
an ext:’uxfan Of 4‘3&%:‘94cemst } of stirvey ntimbérs 405,820, 671 ond 812~ along the westerm
: ; 3 19, then along the western, southeny, aorthern southesn end
: r B <0 Wecluston of 6 beres and €8 cents fo the touth of surcey
number615, 630, scat o}‘ww nuinbers 526 dnd 62 zouth af

FUPSTE R P

Scanned with CamSecanner

a5 eeann A e e g8




ot

. Muknndepumm K

Kb (Cantlvied) -

Scannét with CamScanner




L —

4z Toplspy by,

Kanni 24, 1088 COCHIN GOVERNMENT GEZZETTE 87
s bir ;;m?fm_m The Restive by the side of survey number 2,10, 13, 32, 13, J4 and felling intoseryy

2 Thewutérzourss flowing fnts:and petting out of exclusion 4

3 Afostpath from exclusion £ o cangl no 3. Thess wifl be preseried:
~ . ViegeSo3Muppifam

1. Aconalffontsurvey number 23 flowing into the rtver.

2 Twe cpml’j’!awigr;‘:a:‘a sirvey pivber 3amd aclitsion D tespectiinly By the sides of survey

pberd
Lo B Ywe ehanntls Jlowing 10 ihe Hver from turvey numbers A and 2 B respectively and 4 tondl
Jrom exclusion B totheriver
£ A tonolentering intoexclusion B
5 5:@&52%’:&&&?}?:%1@.;hg.d«rby;hfﬁdgsum}nnh&rtma
Az f'v??m&;fo?;}“ﬂm%mﬁxﬁaréxmsﬂgafﬁmamberé
7 - The 'qy;:egy?nﬁ@}nwmﬁmmﬁa £0 the seuth of survey mumber 19 and flowing

v sufvly imibee 23 passing elorgy the #orthérn boundary of survey number 24
dévst Jireline of téak plantation geling out 15 urvey nimber 21/A .
fobtpath from sbriy numbsr 4 possing olong the southern ond ga3teen Jiveling of
andgeiting oiizto surbey munberd. :
5 prsting olang the southern eastern fire line f Bz ook

Mukundopuram
24-Kodasseri (Lontioved)

11, Anl ath conmect ‘mnmﬂr'ﬁgnﬁuwym&rm'

32, Ansiect nngctfqg;dwgygnmwﬁ:éndsnwwmbeﬁ{w:ﬂhpfésm

Village No: 1 Varontharoppilk ' -

1. “Thecort Track from survey number 59 goes though teak plantation and by thisside of the
rubber phemtation o Kannettapodam swainp and. Elikottupadem surogy pumber €60

2. Theeart track fkiown 5 Chimeny voad) through the reserve rubber plontation reaching

’ 'of Ariopadarm in the gast

e survey £ tusurvey number 56

4 fovipath from survey umber 30 & Hadempodani swormp.
 Thasewlil bé preserved. ; . .
North The boundary Between Mukundapurar ofid Ghitrer Taluk Orokembankutti up ro irs function
with the tastern boundary of Cochinistate ‘
East  Thesoid gastern Soondary of the cochin state up Jo i trijuriction with tie Colmbatore
Distrint und Trovantors State boundarles.
Soith From the list m‘ntfm:d ybine the boundaries between Cochit und Fravancore stote up to
the point wherethe Cholakudy iver crisses it )
West: Cholakudy civerii o Orulkombankatth which s he starting golntof theorth boundery
mramar;@_eg,xmwdma migpped Boundaries of Survey urnbers Tond 27 of village number 2
Kallore with thé followiag exchusions

. Sutviy Bamber 27 survey mumber A ta the novth eoit of suryey hunther 12 vitlage numbee 2
Kallare maasisring Socres B2 cents )

A Survey nuraber %i?'id the, posth west of survay numbers 36, 32 and 25 of village number 2
I{a!fqrzmgg:udngﬁem;S;ta& )

Surveynumber Cio theeoitof survey number 7Zand 71, northof survey number §g ond west
of sirvey nuipbers 68 and Q»mﬁm’ﬁ-#&st{nd SO cents

N.B. The following Aghtsand privllege are Gdinted in thi Reserye:- :

25-Kdirapilly

26-Bhataths Mala

3 3:&&&1{mm2§e3ﬂfmﬂm&gmwww¢mﬁb@rgz
2 I Do ) Do sarvegnumber IS
3 Twotcdnols Do Do survepnumber 119, N
4 Adonat- Pe Do surveyabmber 91
5 A conalfrom the Reserys flowing fnto survey nimber . S ]
£ .. AJoupath yoing from survty nugmber 112:t0 survey  number 104 the sige of
surveynunbers 13113 and 135, D
% ﬁfojatgxﬂ{mmecﬁpgmynmh&ﬁ:édfandsl ]

3 A fotpatlyfrom survey number 57 by the bouadary 2o 3tirvey number 3&
}.Tkmw'iﬂbe‘mg‘; served: ] o .

e o a————A, 3 ooy POV, A K Y S I TT Y, .m
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HeB. The following rights ahd privileges are admitked in fhe Reverve &

 Survey aumber 436 f viftoge nusber 37 Kodassort
tting i Re: :

1. & fostpathy ente e3¢rve frot survey mimber 395 viflage mumber 11 Kodakara and
i”‘mﬁ?@“& he Aesarve it the 3idey of survey. numbers: 399, 400, 407, 408, 410, 434, 412 oF
village humber oAgltE ghiting cutts suivay number

& Afoatpath from Sorvey nufnber 384going theoulls the Beseres 35d getting ovt to survey
m‘iﬁ e § : :

F0-Rund Kumbagt,

e S Sematcaled, sutveyed and mapped DoundAnes of varvey meBeT E39 OTVI R Taher TS

Kodasseriwithihe following éxclistonss:

. . Sutvey nmbey 446 the north ofifie survey number 163, 159, exst o survey number 159, north

of sitvoy numbers. 154, 157, nonhand survey number 151, wasy and torth of survey nariber 150

Sastwith sast oEsutvay mmibar 145 013 north ol sutvey number 148 rmeasuting 100 acres 14 conts
- s_gmggmserﬁgmg;m& ST durvey numbers 41, 42, west sumbers 43, 46 and 47 ol villige

suinber33 Kodasser MLESUHINg % acfes 09 cents

*Shivey nomber £ vost of survey niambar 146, north of survey nuritiers 146, 145 and 144

psoastiiing Sacresdt centy, :

Suevey niber T east of survdy nurmbers 134, 139 and-nort of survey niumber 132, wrst of

survey Bamber 331 and 430 of village rumber 39 Kodassert méasuring b acres and 63 come
 Survey number- £t e ast-of survey number 180. hosth of survay nirnberize of vitlzge

number 8% Kpdstser messuring 23 acres 9 cents, o

Survey nomberFrothe south of survay nambars 45,37, 35, 34,25,26,48, and 4020d north o7
Susvey numbers 128, 127, 124 and 123 and north 2sd eastof survey mumber Y22 of vilaps nimsber
39 Kodassarfculting Reszrve imo two measuring 75 scree 15 cents. :

Smey hvmherﬂta thesouth of suryey nutober SQ-of vilfage number 30 Kodassert measuming
Acres 90 tents, : '

Survey numbsc i to the west of survey mumber 30 village namber 39 Kodasseri measoring 19
acresZS cents, : -

Sarvey sjainbiir Lo e eact of Survey nussber 117 and north 5 survey number 118 of wlizge
aymber39 Ko&a"sséﬂfmgsurmgﬂ #cres B Conts,

Susvey mviber }to the fordh of survey numbers 120 and 121 of villzge sumber 35 Kodassery
measuring 2 dores 35 cents,

. Survey'sumbe? K10 the north of survey mtmbers 36, 95 west survey number 93 of the village
number 39 Kodmeﬁ-m‘ezsumg 44 acres Ghcants, -

N, B Thiefollovwlsig eights and privileges are acmitted i the Reserve o
Survey muihberS2 fvillage mimber 3% Kodasserf

3 Atank to the porthoof strvey dumber 106 with its simall water corner Fom two sthall
courses from that tank fowing foto survep nmiters ¥06and 121,

2 Aconal SEURLING the Resarve stthe middie bestding north side of survey nuraber 96,0 the
south of the fovtpath and the same survey Aumbisr a Yirtle b the east. .

- 3, Acarttrackentering the Reserve 3t the northeast corner of survey sutnber 103, foing south

. =eastwird survey mimber K and the survey nomber sutvey tumber 90,

A oot path entérli%s the Reserve at the exstvardsurvey number X and going norheard by

easterd and genting Into sarvey nushbr 83,

3N

Huruksrigd |

. ‘Thedemsrcated, surveyéddnd rdpped batinddriesof survay iumber 66¢ of vi'ilage'nmb& W

Mattathur

1 52
- Mirakinigal

:’:‘fﬁﬁ'ﬂéﬁzamaféd, jspri’rey’el&yahd mapped bonadaries «5{ SOtvoy. numbers 68&&5& 1348 5! willage

ﬂu‘m’@eslﬁ'i&ﬂﬁmup

N BTh followire it und pelvleges e admitiod with Reserve o
M;mpgm frem survay-nuniber 1447 golng theotigh i Reserves And getting oul W x0nvEy umber
1t ol SRR ]
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APPENDIX 3G
(Para. 7.5.2, Part )

Details of areas diverted for non-forestry purposes bejore FC Act 1980*

Unsurveyed Reserve Forest

! 8L ~ Govt. Order No. |
: N . :
i No. Name of Reserve Area (Ha } & Date : Purpose
! H
{ U i Periyaram-Kodassery 384.471 T.CGovtOrder Nn. | Veinlappara Ex-servicemen Colony
i Unsurveyed Reserve Forest : D.D's11383/51, DD |
i ' Dt.25.10.1951
2) Pariyaram-Kodassery 83.328 CP2-971,32/C Agricultural-Thumboormuzhy Cattle
Unsurveyed Reserve Forest Dt.26.12.1952 Breeding Research Station
3} Pariyaram-Kodassery 20.080 G.O.RL2066/61 Revenue-Kuttichira Pulaya Colony
Unsurveyed Reserve Forest ~ D¢8.12.1961
4 Pariyaram-Kodassery 0364 G.O.MS.225/78 P.W.D-Thumboormuzhy
Unsurveyed Reserve Forest : Dt17.878 [rrigation Canteen
5} Palappilly-Kodassery 0.405 G.OMS.326/64 Revenue -Burial ground of Muslims
Unsurveyed Reserve Forest : Dt.10.8.64
| 6y | Palappilly-Kodassery 0.395 Revenue-Christian  Church
! Unsurveyed Reserve Forest :
_~ 2] Palappiily-Kodassery 14.332 Revenue-Kavaramppilly enclosure
i Unsurveyed Reserve Forest
Lo
oy i Talappilly-Kodassery 80.750 Revenue-Karikulam enclosure
i Unsurveyed Reserve Forest
e Paiappilly-Bharathamala 86.600 G.O.Rt.2592/68 Revenue - Bharathamala Arable land
‘ dt.16.10.68
Iy} Vellikulongara-Murikkingat 1.05¢ G.0. Re.3388/79 PWD-Murikkingal-Inchakund road
de.15.12.79
in Veliikulangara-Kodassery 18549 G.OP98/63 Reserve-Assigned to occupants at
Unsurveyed Reserve Forest ‘ dt.30.01.63 Nayathanpara area
Py Veltikulangara-Kodassery 63.700 GC.OP98/63 Reserve-Assigned to occupants at
i Unsurveyed Reserve Forest £.30.01.63 Nayartukundu area
;_.._!3) Veilikulangara-Kodassery 80.658 G.OP98/63 Reserve-Assigned to occupants at
! Unsurveyed Reserve Forest dh.30.01.63 Inchakundu area
14} Vellikulangara-Kedassery 194010 G.OFP98/63 Reserve-Assigned to occupants at
Unsurveyed Reserve Forest dt.30.01.63 Mupliyam area
b3} Vellikulangara-Kodassery 156.786 G.OP98/63 Reserve- Assigned to occupants at
Unsurveyed Reserve Forest ’ d+.30.01.63 Mupliyam avea
18) Vellikuiangara-Kodassery 12.340 G.ORt 2592/68 Reserve-Tuthonoly Arable land
. Unsurveyed Reserve Forest dt.16.10.68 assigned to occupants
17) | Pariyaram-Kodassery 25.000 Hillmen Settlement
Unsurveyed Reserve Forest
185 Pariyaram-Kodassery 23.472 Chalakudy Irrigation Head works &
Unsurveyed Reserve Forest ! canal
_____ 9 Pariyaram-Kodassery 30457 Chalakudy Irrigation Project right

bank main canal
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[_iO) Pariyaram-Kodassery 81.343 G.O.No.l9387/58—3 Anamala collective farming society
Unsurveyed Reserve Forest : Agri(FA)3
dt.10.05.58

21) | Pariyaram Kodassery 1497.350 NRFE Land
Unsurveyed Reserve Forest

22) Palappilly-Kodassery 355.244 N.RF.Land
Unsurveyed Reserve Forest

23) Palappilly-Kodassery 17.500 Hillmen Settlement
Unsurveyed Reserve Forest

24) VeHikulangata-Kodassery 2.600 Hillmen Settlernent
Unsurveyed Reserve Forest

. 25) Vellikulangara—l(odassery : 518.536 -t NRF Land
Unsurveyed Reserve Forest
Tatal ’ 3753.320

*Source: ‘Division at lance’- Chalakudy division
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APPENDIX XXII

(Para. 7.5.2 Part 1)
Forest areas diverted for non_forestry purposes after the FC Act 1980*
No. & Date of :
a No. & Date of
Name of Range Central ‘G ovt. CCF's reference | ATed (Ha) Purpose
sanction : :
Pariyaram FCA/112/3/KER | FC2-75394791 dt. 0.032 | Area leased out for extending
dt.08.02.1993 19.02.1994 f Telephone line:
Vellikulangara 8-475/89 FC dt 15-32346/89 0.020 | Extending Electric line to
13.12.89 Drg.2.1990 Areswaram Temple
Vellikulangara FC1/11-2/ IP/KER FC2-5605/89 dt 0.010 | Arealeased outto
dt.20.8.1991 28.10.91 Varandrappilly Grama
Panchayath for installation of
Pumpset and accessories
Palappilly FCA.11- FC1-36511/98 0.236 | Arealeasedto Varandrappilly
2/91/KER/1P dt.17.3.1999 Grama Panchayath For
dt.27.5.1999. ! Kavarampilly lift irrigation
scheme
Vellikulangara FCA/112/KER /55 FC2-16730/96 + 0027 | Arealeased to Matathur
dt.10.6.1998 4t.9.7.1998 Grama Panchayath for the
:, purpose of drinking water.
Vellikulangara & 8-8/89 FC FC2-34869/90 | 3920 | Extending Lower Periyar -
Palappilly dt.25.8.1992 de159.1992 Thrissur 220KV Electric line.
Fea-11~ :
Pariyaram 2/115/KER/RC/1 Fc2~1223347{ gzz dated 020 | Bridge in Vettilappara Ferry
296 dated 30.9.02 hh
TOTAL 4.445
*Sonrce: ‘Division at a glance'- Chalakudy division
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‘ L9\ N
/on ne ek XY ¢
s
- Tanizd
CHALAKUDY DIVISION- MOTIFIED RESERVES
; ] Total
: ) Name of Range with extent in Ha, B
ot Name of No. & Date of (Ha) 4
AT Reserve Notlficatxong { Vellj-
Pariyaram ! { Palappilly 2
i kulangara &
¢ | Meltippadam I 156.77 166.77 £
;| Mettippadam l 23.03 23.03 g
Pl =
1| huttikoomban ; 234.20 234.20
 ; Crii ey ;
‘ f'.”;l,‘,mmmban I 2260 | 2269
i A N H
Marankodu -
ashakkekunnu 1:4.87 1487
Phalavarikunnu 7 2481 2481
b uttihoomban -
5.22 8.
Marunkodu ~ 85.22 ! 5.22
i | Rarrkdatioli ,; 115.85 | 115.85
g Ai ;-uw.b’{.}m' 7211 7211
oo 1 fduomnurikunnu ] 12.23 12.23
b L Futlachicg kunng ! 26.48 26.48
Page 89 of Gazette Part , -
‘ A r v
t RMuoukhungal dated 9.10.1909 * 51.88 51.88
1 . Page 87 of Gazette Part ], -
‘: v | Bharasthamala dated 9.10.1909 428.85 28.85
1. , Page 88 of Gazette Part I,
i ! A .anLlwx!-hHm‘Lla dated 510.1909 298.88 298.88
- Page 86, 87 of Gazette
; b boskarine xyﬁunnu Part 1, dated 9.10. 1909 436.71 13.10 449.81
oo fodeooy ; 106931 1069.31
4 iuui!l\hd\l‘ . 1
g oty 36.19 36.19
i Lonnbuu Exin,
f- , pulanmery
E ot ] timveyed ﬁ 108032.03 9173.89 4858.88 | 24837.80
' {morvend Porests :
Fotal 11531,18 10840.03 5599.71 | 27970.98

Ui ettt of the dribal colonies in the Division are
nerisdied o Appendix VIl (Sowrce: Division at a glance-

1ot dekipdy Py )
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Irnpach Assasorment Division

To, L ,

/s Edathadan Granttes {(PY Lid. -
Mattathur .0, Ombsthungsl,
Kodakars; Thrissur,

Kerala ~ 680684

Ph. D480-2655200; Mobile No, 09447239393/ 00046539393
Zma; aéa%:hgc%m arantes@amail .Lom

Buzh.2 ?x%mmg af Bmiﬁmg ﬁmm {%mm Mmew 3 mm g@rwmﬁm %wwzw w

s ﬁéatimﬁam ‘Granites Pyt Lid. focated a%: Kodasser Wg %é%%agé;
thur Panchavat, Ombathungal Desam, Chalakudy Taluk,
ur @z&%m:t, Kerala~ Environmental Clearance regarding.

This has reference ta your etter no, Nil, dated 17.11.2014 and subseguent
r dated 29.01.2015 on the sbove mentioned proposal of Mining of Building
e (Minor Mineral} with production capacity of 1,90,000 TPA {ROM)of Stone in
Mine Lease Area of 4.7085ha. The mine Is located at Kodassery Village,
richaval, Ombathungal Desam, Chalakudy Taluk, Thrissur District,

“‘?‘»g gﬁmp&sa i for Mining af Bu;iém@ Srone {(Minor Mineral} with production
city of 1,90,000 TPA (ROM) of Storie In the Mine Lcase Area of 4,7065ha. The
s new Building Stone mining pm ject. The mineg is located st :mww Nos,
8/4, 1270/5, 127077, 127078, 127172, 1271/3, zz}“i;’@g 12}?’3{;, 27372,
1, Kodassery Village, Mattathur ?anchayat {}mbav* gal Desam, %afmuﬁv
K, Thrissur District, Kerala. The geographical co-ordinktes of mn mw arag ¢
ude (N} },SGZE.*S«% 16" to 10921743.88" and Longitude (5} 23;"2” ga”
'29.53" and is covered by Survey of India T{}psshyet 5\50 58B4. This is
ry ‘B pmjeﬁi: as the tenure of SEIAA, Keraia has explred and &‘ge ’&mg}maz is

examined In the MoEFRCC. Project Proponent has informed that there is no
e ag;;i;satzon with SEIAA/SEAC for this proposal,

The proposal was appraised by the EAC In its meeting held durin ng January
, 2015, The Committee was informed by Project Proponent that they have
ed Form-1 and Pre-feasibility Report online treating the project as B
V. 25 per the EIA Netification, 20086, Environmenta! Impact assessment as
Public Consultation is not required. The EAC viewed that these prescribed
Btions and recommendations are based on provisions of the EIA Netification,
de para Clatse 7.0 sub clause 7(i} I under stage { L} Scresning it prov Czes

Page 1 of 10
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tnat “In case of Category ‘B’ projects or activities, this stage will entail the scrutiny
of an application seeking prior Environmental Clearance made in Form-1 by the
concerned State level Expert Appralsal Committee (SEAC) for determining whether
cr not the project or activity requires further environmental studies for preparation

) cf an Environmental Impact Assessment (EIA} for its appraisal prior to the grant of

' . Environmental Clearance depending up on the nature and location specificity of the
project.” The Commitiee felt that TOR is not required, nor any formal EIA/ EMP Is
to be prepared In the Instant case nor any Public Hearing: is to be conducted in
light of negligible impact of the Project activity on Environment.

4, The total Mining Lease area of 4.7065ha which is private land. No forest land
Is involved, Mining will be carried out through semi~mechanized open-cast method
using driliing, blasting of small diameter holes and leading of mineral by tyre
mounted excavator. Out of the total 4.7065 ha lease area, about 4.6265 ha area
will be excavated and will be reclaimed & plantation will be done. The remalning
area of 0.08 ha which is left for stripping limits along the periphery will also be
developed with- plantation. It was reported by the project proponent that at the
. conceptual stage, total waste material will be sold t6 road construction vendors.
. The estmated total water requirement is about 17 KLD inr which 2 KID Is for
' - domestic which would be sourced from open well, 12 KLD for dust suppression
" system In_mine as well as ancillary unit (Crusher Unit) and 3 KLD for plantation
purposes and will be sourced from storm water pond, Ultimate working depth is 52
= m. MSL (mining wiil not intersect ground water table level). Ground water table is
0.5 to 5.0 m BGL. Llfe of mine is 13 years {@1,90,000 TPA). .

5. Project Proponent has informed that a certificate issued as Letter of Intent
by the State Government of Kerala vide letter no. 99/C2/TD0/2015 dated 19-01-
. 2015 for mining of stone in the MLA of 4.7065ha. Eco-friendly Mining Plan for
mining of stone (minor mineral) has been approved by Mines and Geology
; Department of the State Government vide letter no. 99/C2/TD0O/2015 dated 23-
01-2015. ; ;

6. Project Proponent reported that there is no National Park, Wild Life
Sanctuary, Habitat for Migratory Birds, Tiger Reserve, Elephant Reserve, Bio-
sohere Reserve located within 10 km radius of the mine lease. Project-Proponent
-has informed that the mine site is not located in the Critically Polluted area as
identified by CPCB etc. Project Proponent has submitted the details of other mines
Including lease area located within 500m of the mine lease area duly authenticated
‘by the Mining Department of the State Govt. vide letter no. 2958/C2/TDO/2014
dated 05-12-2014, ’ .

7 The total cost of the project is Rs. 3.0 Crore. The Project Proponent has
earmarked Rs 9 Lakhs per. annum as recurring cost towards Envirenmental
protection measures. An amount of Rs. 3 Lakh per annum has been earmarked
:towards Socio-economic Welfare measures for the nearby viilage. Proponent has
formed that there Is no court case /litigation pending against the project and alse
dbmitted an affidavit vide dated 29,01.2015.

The Ministry of Environment, Forests and Climate Change has examined the
foposal In accordance with the Environmental Impact Assessment Notification,
306 and further amendments thereto and hereby accords the environmental
Eclearance under the provisions thereof to the above mentioned proposal of M/fs
dathadan Granites Pvt. Lid. for Mining of Building Stone- (Minor Mineral)
production capacity of 1,90,000 TPA(ROM) of Stone in the Mine Lease
3 of 4.7065ha in the Mine Lease Area of 4.7065ha, located at
: Page20f10
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@

Kedassery Village, Mattathur Panchayat, Ombathungal Desam, Chalakudy
Taluk, Thrissur District, Kerala subject to compliance of the followings terms
and conditions and environmental safeguards mentioned below:-

Specific conditions

Envirenmental Clearance is subject to final ocutcome of any Court case
relevant to this project in Hon'ble Supreme Court, Hon'ble High Court of

Kerala and Hon'ble NGT or any other. Court of Law, if any, as may be-

appiicable to this project.

Environmental clearance is sub'jéct to obtaining clearance, if any, under the
Wildlife (Protection) Act, 1972 from the competent authority, as may be
applicable to this project, *.

No mining activities will be allowed in forest area, If any, for which the
Forest Clearance is not available.

The Projeét Proponent shall’ obtain Consent to Operate from the State
Poliution Control Board, Kerala and effectively Implement all the conditions

. stipulated therein,

Proponent shall appoint an Occupational Health Speclalist for Regular and
Periodical medical examination of the workers . engaged In the Project and
malntain  records accordingly; also, Occupational health check-ups for
workers having some ailments like BP, diabetes, habitual smoking, etc, shall

be’ undertaken once In six ‘months and necessary remedialfpreventive .
" measures taken accordingly. The Recommendations of Natlonal Institute for

ensuring good occupational environment for mine workers shall be
implemented. ' ‘

The mining operations shail be restrictéd to above .ground water table and It

should not intersect groundwater table, In case of working below ground”

water table, prior approval of the Ministry of Environment, Forests and

- Climate Change and Central Ground Water Authority shall be obtalned, for

which & detalled hydro-geological study shall be carried out; The Report on
six monthly basis on changes in Ground water level and quality shall be
submitted to the Regional Office of the Ministry. .

The poliution due to transportation load on the environment will be
effectively controlled & water sprinkiing will aiso be done regularly. Vehicles

with PUCC only will be allowed to ply. The mineral transportation shall be

carried out through covered trucks only and the vehicles carrylng the
mineral shall not be overloaded. Project should obtain ‘PUC’ certificate for
all the vehicles from authorized poliution tesling centres.

There shall be planning, developing and Implementing facllity of rainwater
harvesting  measures on long term basls In consultation with Regicnal
Director, Central Groundwater Board and implementation of conservation
measures to augment ground water resources in the area In consultation
with Central Ground Water Board. :

Use of effective 'sprlnkier system to suppress fugitive dust on haul roads and
other transport roads shall be ensured,

Page3of 10




(x)  Washing of all transport vehicies should be done inslde the mining lease.

| . (X)) Survey of existing vegetation and ecoiogicai status to be made based on
scientific survey and RET species conservation plan may be implemented.

(xii}y Implementation of Environment Management Policy of the Company w.r.t.
~ judicious use of Mineral resources for growth & development synchronizing
mining & environment with prosperity. : -

{xill} The Project Proponent shall take all precautionary measures during mining
operation for conservation and protection of endangered flora/fauna, if any,
spotted in the study area. The Proponent shall irplement the Wildlife
Conservation Plan along with the.funds so allocated with consultatton of
Chlef Wild Life Warden of the State Govt. A copy of action plan shall be
submltted to the Ministry of Environment, Forests & Climate Change and lts
Regional Office, Bangalore and the Chief Wild Life Warden of the State Govt,

The Ilumination and sound at night at project site, disturb the villages. in
respect of both human and animal population.  Consequent sleeping
disorders and stress may affect the health In the villages located close to
mining operations. Habitations have a right for darkness and minimal noise
levels at night. Project Proponeht must ensure that the blological clock of
the villages Is not disturbed; by orienting the flocdlights/ masks away frum
‘the villagers and keeping the nolse levels well within the prescribed limits for
day light/night hours, ‘

Where ever blasting is undertaken as part of mining activity, the Project
Proponent shall carry out vibration studies well before approaching any such
habitats or other bulldings, to evaluate the zone of Influence and impact of
blasting on the neighbourhood. Within 500 meters of such sites vuinerable
to blasting vibrations, avoidance of use of explosives and adoption of
. alternatlve means of mineral extraction, such  as ripper/dozer
combination/rock breakers/ surface miners etc, should be seriously
considered and practiced wherever practicable. A provision for monitoring of
each- blast should be made so that the Impact of blasting on nearby
habltatlon and dwelling units could be ascertained. The covenant of lease
deed under Rule 31 of MCR 1980 provides that no mining operations shall
be cerrled out within 50 meters of public works such as public roads and
buildings or Inhabited sltes except with the prior permission from the
competent authority. ‘

Main haulage road in the mine should bé provided with permanent water
sprinklers and other roads should be regularly wetted with water tankers
fitted with sprinklers. .

1} The Project Proponent shall ensure that the productivity of agricultural crops

is not affected due to mining operations. Crop LiabHity Insurance Policy has
to be taken by the Project Proponent as a precaution to compensate for any
crop loss. The impact zone shall be 5km from the boundary of mine lease
area for such insurance policy. , ‘ '

i) Transportation of the minerals by road passing through the village shall not
be allowed, A *bypass’ road should be constructed (say, leaving a gap of at
least 200 meters) for the purpose of transportation of the minerals so that

Page 4 of 10
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the impact of sound, dust and accsdents could be mitigated. The Project
Proponent shall bear the cost towards the wldenmg and strengthening of
existing public road network in case the same is proposed to be used for the
Project, No road movement should be aliowed on existing willage road
nebévork without . appropriately increasing the carrying capacity of such
roads. ‘

(xIx) CSR . actlvities by Companles ncluding the Mining Establishments has
become mandatory up to 2% of their financial Turn-over, Socio Economic
Development of the neighborhood Habitats could be planned and executed
by the Project Proponent more systematscaliy based on the ‘Need based
door to door survey’ by established Social Institutes/Workers. The report
shall be submitted to the Mxmstry of Environment & Forests and Its Regional
Office iocated at Bangalore on six monthly basis.

{xx)} Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking,

i moblie toilets, mobile STP, safe drinking water, medical health care, créche
etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

{x«i) A Final Mine Closure Plan along.with détalls of Corpus Fund shall be
submitted to the Ministry of Environment, Forests & Climate Change 5 years
In advance of final mine closure for approval.

" B. General conditions

No change in mining technology and scope of working should be made
without prior approval of the Mmistry of Environment, Forests & Climate
Change. :

No change in the calendar plan including excavétion, quantum of mineral
ore and waste shou d be made. .

*

' The Project Proponent shall obtain necessary prior permission of the
competent authorities for drawl of requisite guantity of surface water and
gl‘ound water for Lhe pruject, '

* There shall be planning, deve!opmg and imp!ementmg facility of rainwater
harvesting measures on long term basis in consultation with Regional
blrector, Central Groundwater Board and implementation of conservation
measures to augment ground water resources in the area In consultation
with Central Ground Water Board.

i egular monitoring of ground water table to be carried out at the upstream
nd depth of water avaliable in the dug well is to be measured. Monitoring
o be .done by establishing a network of existing wells and constructing new

: Itoring of Amb;ent Air Quality to be carried out based on the Notification
@Ogr as amended from time to time by the Central Poltution Control Board.
er sprinkling should be increased at places foading and unloading points

nsfer point to reduce fugitive emissions.

Page 50f10
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(vii) The upliftment of scheduled caste/scheduled tribe population, specific
programmes have been taken in to consideration specially with respect to
education, health care, livelihood generation, infrastructure development &
promotion of sports & culture for SC/ST population and that these will be
intensified in future. j )

- (viii} The top soll, if any, shall temporarily be stored at earmarked site(s) only
and it should not be kept unutilized for long. The topsoil shall be used for
land reclamation and plantation. The over burden (OB) generated during
the mining operations shall be stacked at earmarked dump site(s) only and
it should not be kept active for a long period of time. The maximum helght
of the dumps shall not exceed 8m and width 20 m and overalf slope of the
dumps shall be maintained to 45° The OB dumps should be scientifically
vegetated with suitable native species to prevent erosion and surface run
off, In critical areas, use of geo textlies shall be undertaken for stabilization
of the dump. The entire excavated area shaill be backfilled and afforested.
Monitoring and management of rehabHitated areas should continue until the
vegetation becomes self-sustaining. Compliance status shall be submitted to
the Ministry of Environment, Forests & Climate Change and its Regional
Office located at Bangalore on six monthly basis.

(ix) Catch drains and siltatlon ponds of appropriate size shail be constructed

. around the mine working, mineral and OB dumps to prevent run off of water
and flow of sediments directly into the river and other water bodles. The
water so collected should be utilized for watering the mine area, roads,
green belt development etc. The drains  shall be regularly desilted
particularly after monsoon and maintained properly. The drains, settling
tanks and check dams of appropriate size, gradient and length shall be

. constructed both around the mine pit and over burden dumps to prevent run
~ Off of water and flow of sediments directly into the river and other water
bodies and sump capacity should be designed keeping 50% safety margin
over and above peak sudden rainfall (based on 50 vears data) and
maximum discharge in the area zdjoining the mine site. Sump capacity
should also provide adequate retention period to allow proper settling of siit
materlal. Sedimentation pits shall be constructed at the comners of the
garland drains and desilted at regular intervals. . R :

«

Plantation shall be raised in a 7.5m wide green belt in the safety zone
around the mining lease, backfilied and reclaimed area, around water body,
slong the roads etc. by planting the native species in consultation with the
local DFO/Agriculture Department. The density of the trees should be around
2500 plants per ha. Greenbelt shall be developed all along the mine lease
area in a phased manner and shall be completed within first five years.

: H4 :
Dimension of the retaining wall at the toe of over burden dumps . and OB
benches within the mine to check run-off and siltation shall be based on-the
rain fall data. '

Effective safeguard measures such as regular water sprinkling shall be
Carrled out In critical areas prone to alr poliution and having high levels of
PMio and PMgs such as haul road, {oading and unloading point and transfer
points. It shall be ensured that the Ambient Air Quality parameters conform
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to the norms prescribed by the Central Pollution Control Board in this
regard. '

{xlii) Regular monitering of the flow rate of the springs and perennial nallahs

flowing in and arcund the mine lease shall be carrled out and records
maintained. Regular monitoring of water quality upstream and downstream
of water bodies shall be carried out and record of monitoring data should
be ‘maintained ‘and submitted to the Ministry of Environment, Forests &
Climate Change, its Regional Office, Bangalore, Central Groundwater
Authority, Regional Director, Central Ground Water Board, State Pollution
Control Board and Central Poliution Control Board.

Regular monitoring of ground water level and quality shall be carried out In
and around the mine lease by establishing a network of existing wells and
constructing new plezometers during the. mining operation. The monitoring
shall be carried out four times in a year - pre- monsoon (April-May),
monsoon (August), post-monsoon (November) and winter {January) and the
data ‘thus collected may be sent regularly to Ministry of Environment,
Forests & Climate Change and its Regional Office, Bangalore, Central Ground
Water Authority and Regional Director, Central Ground Water Board,

(xv) The critical parameters such as PM,;, (size less than 10 micro meter), PMas

- {size less than-2.5 micro meter), NOy in the ambient air within the impact
zone, peak particle veloclty at 300m distance or within the nearest
habitation, whichever is closer shall be monitored periodically. Further,
quality of discharged water shall also be monitored [(TDS, DO, PH and Total
Suspended Solids (TSS)]. The monltored data shall be uploaded on the
website of the company as well as displayed on a display board at the
- project site- at a suitable location near the main gate of the Company in
public domain. The circular No. J-20012/1/2006-1A.11 (M) dated 27.05.2009
issued by Ministry of -Environment, Forests & Climate Change, which is
avallable on ‘the website of the Ministry www.envfor.nic.in shall also be
referred in this regard for its compliance. 2

. core zone as well as In the buffer zone for PMy, PMas, SO; & NOx

monitoting.  Location of the stations should be decided based on the
- meteorological data, topographical features and environmentafly and
ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Poliution Controt Board. Data on
ambient air quality should be regularly submitted to the Ministry including
Its Reglonal office located at Bangalore and the State Pollution Control Board
/ Central Poliution-Control Board once in six months.

Fugitive -dust emissions from all the sources-should be controlied regularly.
Water spraying arrangement on haul roads, [oading and unloading and at
transfer points should be provided and properly maintalned. :

) Measures should be taken for control of noise levels below 85 dBA in the
work environment. Workers engaged in operations of HEMM, etc. should be
Provided with ear plugs / muffs.
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| {xix) Industrial waste water (workshop and waste water from the mine) should be
] properly collected, treated so as to conform to the standards prescribed
under GSR 422 (E) dated 19" May, 1993 and 31% December, 1993 or as
amended from time to time. Oll and grease trap should be installed before
discharge of workshop effluents. : : :

3 {xx) -Personnel working in dusty areas should wear protective respiratbry devices
1 and they should also be provided with adequate training and information on
' safety and health aspects. - ‘ . '

(xxi) Occupational health surveillance program of the workers * should be
undertaken perlodically to observe any contractions due o exposure to dust

and take correctlve measures, If needed. 5

(xxii) A separate environmental management cell with suitable qualified. personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization, ' ,

- (x«iil) The funds earmarked for environmental protection measures should be kept
e in separate account and should not be diverted for other purpose. Year wise
[ expenditure should be reported to the Ministry and its Regional Office.
located at Bangalore. , ‘

" (xxiv) The project authorities should inform to the Reglonal Office located 'at
Bangalore regarding date of financlal closures and final approval of the
project by the concerned authorities and the date of start of land
development work, : : ’

v) The Regiona! Office of this Ministry located at Bangalore shall monitor
" compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer (s) of the Regional Office by furnishing
the requisite data / information / monitoring reports. ‘

) The project proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment, Forests & Climate Change, its Regional Office, Bangalore,
Central Pollution Control Board and State-Poliution Control Board.

&x 1JThe project proponent shall submit six monthly report on the status of the
Implementation of the stipulated environmental safeguards to the Ministry of
Environment and Forests, its Regional Office, Bangalore, Central Pollution
.. - Control Board and State Pollution Contral Board.

WA copy of clearance letter will be marked to concerned Panchayat / local
- NGO, if any, from whom suggestion / representation has been recelved
whlie processing the proposal.

9.State Pollution Control Board should display a copy of the clearance letter at
-the Regional office, District Industry Centre and Collector's office/
- Tehsildar’s Office for 30 days. "

g he pProject authorities should advertise gat least in two local newspapers
=Widely cCirculated, one of which shall be In the vernacular language of the
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locality concerned, within 7 days of the lssue of the clearance letter
Informing that the project has been accorded environmental clearance and &
. copy of the clearance letter Is available with the State Pollution Control
Board and aiso at web slte of the Ministry of Environment, Forests & Climate

Change at h_tgg:z,{gnvfgr.ni;.in and a copy of the same should be
forwarded to the Regionai Ofﬂce of this Ministry located Bangalore .

Q. Thg Ministry or any other competent aixthorit:y may alter/modify the above
conditions ‘or stipulate any further conditfon In the interest of environment
protection. : .

10. Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentloned above may
result in . withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

11. The above condltions wiil be enforced inter-alia, under the provisions of the

Water (Prevention & Control of Pollution) Act, 1374, the Air (Prevention & Control

. of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public

-+ LUabllity Insurance Act, 1991 along with their amendments and rules made there

~ under and also any other orders passed by the Hon'ble Supreme Coust of India/
High Court of Kerala and any other Court of Law relating to the subject matter.

Y3 Any appeal against this environmental clearance shall lie-with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010, .

Yours Faithfu!iy,

4 /CVC\WJ"/’

(Dr. U. Sridharan)
Director (S)

t

The Secretary, Ministry of Mines, Government of India Shastri Bhawan,
New Dethi, ;

The Secretary, Department of Mines & Geclogy, Government of Kerala,
Secretariat, Thiruvananthapuram.

The | Secretary, Department: of Environment, Government of Kerala,
Secretariat, Thiruvananthapuram.

- The Secretary, Départment of Forests, Government of Kerala, Secretariat,
Thiruvananthapuram. 1

The Additional Principal Chief Conservator of Forests {C), Ministry of
Environment, Forests and Climate Change, Regional Offlce(SZ), Kendriya
Sadan, Ivth Floor, E&F Wings, 17th Main Road, Koramangala II Block,
- Bangalore-560034, Karnataka
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6).

'7).

8).

21

10).

i1}

The Principal Chief Conservator of Forests & Chief Wildlife Warden
Forest Headquarters, Vazhuthacuad, Thiruvananthapuram -695014,

The Member Secretary, Kerala State Pollution Control ‘Board, Plamoodu
Junction, Pattam Palace P,0. Thiruvanathapuram - 685004

State Environmental 'Impact Assessment Authority,  Kerala, .

Directorate of Environment and Climate Change, Pallimukku, Pettah PO,
Trivandrum-695024 ; ;

The Member Secretary, Cent‘réf :Groundi Water Authority, A2, wW- 3
Curzon Road Barracks, K.G. Marg, New Deihi-110001. - .

The District Collector, District- Thrissur, State of Kerala,

Guqrd File.

MOEF &CC website. _ /

(Dr. U. Sridharan)
Director {S)
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Prnerxce — (5

From

Phinto P.A.

Panokaran House,
Ombéthanga‘!, Mattathur P.O,, Th rissur-630684
To :
. Chief Conservator of Forests,

Central Circle, Thrissur District

i F Respected Madam,’

Sub @

: Ref 3.} Greeh Tnbuna? Order {OngmaiAppi;catwn No. 10 of 2021.
] Ref. 2) Reserve Forest Notn‘tcatmn 15089. '
Ref. 3) CA2-6488/10 {Forest erartmenLStqp:-Memo 2010)
;Ref 4) LA(P} Copses of Pattas,
"Ref 5} Mahazar prepared by Special Vsiiage Assistant. »
Ref 6} : _,713 82 7889}13{1) B2 10278/19(1) {Reports of

()/3\/ . Tabsilda ucly'& Sketch)

Ref. 7). 555/15, 558/15, 2231714 (Mining Sketch & Certificata)
~ Ref. 8) Lef a%ed 1’5 02,2@2{} from Principal Secretary Revenue.
< Ref. 9} CE3656372 __?}(Repiyfor appitca‘txon as per informatzon Act}
- Ref, 10} J~11015f4?7}2314~m~§2{m} {Envzronment Clearance)

Ref. 11) FMB Sketches

1, lam subrmttmg the: fe!iow;ng facts before the commxttee which has been
formed by the order of Hon'ble Green Tribunial Vide reference (1) as per my
complaint submitted ‘fegarding - the ilegal functioning of M/s Edathadan
Granites in Kodassery Village, Mattattugr Panchayat, Thrissur District. ~




. The Quarry-Crusher unit named as M/s Edathadan Granite is at Kunjalippara in

Kodassery Village, Chalakudy Taluk, Thrissur District has been functioning in
forest land. The land in which quarry is now functioning is a part of Kodassery
Kumban in Survey No. 436 of the erstwhile Kodassery village, is notified as
Forest as per Reserve Forest Notification dated 09.10.1808. At no point of time,
this area was excluded from the above-mentioned notification, or de-reserved
from the same. ‘

Fact of forest in Survey No.1266, 1267 is settled in between DFO and-quarry

owner,

. DFO Chalakudy had issued a stop memo to the owner of M/s Edathadan

Granites vide CA2-6488/10 dated 09-11-2010 (Ref. No. 3). That was relating the
excavation of rocks carried out by the firm in Kodasserry peak NRF Reserve in
Survey Nos. 12686/3, 1266/4, 1267/3, 1267/4 in Kodassery village, which are
nearby property of the existing mining site the company owner had filed a case .
in the Hon’ble Hight Court vide WP®© 37773/2010 challenging DFQ’s stop memo
and obtained a stay. In the year 2019, the said case was dismissed due to non-
prosecution of the same and interim érder of stay has lost its existence. A true
photocopy of the Judgment in WP®© 37773 of 2020 is attached herewith. Hence
the Stop Memo issued has become final and the fact that Sy Nos.1266/3,
1256/4, 1267/3, 1267/4 of Kodassery village is a reserve forest is settled
between parties by the dismissal of the challenge against the earlier Stop
Memo. The same party cannot dispute that fact once agitated and finalized.

Mining site survey numbers are originated from Sy No.436

. The Settlement Register shows that Survey Numbers 1000 to 1512 of Kodassery

Village has originated from the old Survey Number 436 of the Kodassery village.
The settlement register shows that'the Sy No§.436 was shown as ‘Puramboke’
befora Forest Notification in 1909. As per settlement register, there was an area
of 3117 acres and 23 cents. New FMB have been prepared for the plots for
issuing pattas. (This fact will be revealed if ‘S’ files of new sketch in verified). As
the reserve notification is existing, RF status will be in force for 3117 acres and
23 cents, even if new survey numbers attributed to that land. From this it is
clear that the quarry areas outside the jandas installed in" 1987 is also included
in the Reserve Notification area and are having the status of forest. Therefore,
the Survey Numbers 1270/4,5,7,8, 1271/2,3,4, 1273/1,2, 1272/1 of Kodassery
village is a part of erstwhile Sy No0.436, and therefore part of the Forest
Notification. No de-reservation is done till date. Hence the legal status of the
said land continues to be ‘forest’ even today. |




Ownership of guarry land is onéssignment by Registry with conditions.

- As per the Document Nos. 5409/12, 3056/1/14, 3054/11/12, 3308/12,

6185/06, 6229/06 and 1031/08 of Sub Registry Office, Chalakudy, the owner of
M/s Edathadan Granites has obtained patta land included in numbers LA(P)
1840/Kdy, LA{P} 932/Kdy, LA(P}{&SZQ/Kdy, LA{P) 1921/Kdy, LA{P) 1895/Kdy;,.
LA(P} 1832/Kdy, LA(P) 1877/Kdy, LA{P) 1870/Kdy, LA(P) 1884/Kdy, LA(P)
1892/Kkdy, LA(P) 1894/Kdy, LA(P) 1896/Kdy. These patta / assignment on
registry shows that the assignments were made in the year 1579 arid 1980,
under Rule 9{2) of the Kerala Land Assignment Rules, 1964 through Appendix
li. The said assignment is assignment on registry and not under lease.
Assignment pattas were issued by Special Tahsildar, Land Assignment. In the
assignment order and patta, the condition No.8 stipulates a condition that the
assignee or any member of his family or successor in interest shall reside in /
cultivate the land and such residence / cultivation shall commence effectively
within a period of one year from the date of receipt of patta. As per condition
No.9, the registry shall be liable tq be cancelled if such conditions are violated.
The owner of the guarry is an ‘assignee’ as per the definition in Kerala Land
Assignment Rules, 1964. Condition No.8 is applicable to the quarry unit owner
also. He shall reside / cultivate in the said land. Starting mining operation itself
is-a violation of the said condition and therefore the assignment is liable to be
cancelled. ’

Whether M/s Edathadan Granites is bound to follow any conditions in
Aséfgmiiéni? ' ' ‘

. Asper Rﬁule 2(c) of the said rules, fl}ssignment is defined as “transfer of Jand by

way of registry and includes a lease and a grant of license for the use of the
land”. This assignment on registry is a grant of license for the use of land for
limited purposes. As per Rule 4 of the said Rules, the land can be assigned on
registry only for the purpose of personal cultivation, house-sites and beneficial
enjoyment of adjoining registered holdings. No assignment can be given on
registry by any Tahisildar, for any other use of land. Even though Rule 24

- prescribes unconditional assignment only by the State Government, here Rule

24 is not applicable as all the patta forms shows that the assignment is under
Rule 9(2) of the 1964 Rules, and it was signed by Special Tahsildar and Tahsildar
only, not by Revenue Secretary. Hénce, the conditions prescribed in patta and
Rules are squarely applicable to the opposite party. :

A possible argument that the conditions in patta is not applicable to persons

who purchased the land from assignee is ruled out by Section.8 of the Land




Assignment Act. Conditions in patta and Ruie are havmg ovemdmg effect over
the provisions of any other Act including Transfer of Property Act. It is a settled
question of law in Gopi Vs District Coi!ectqr & Others.

Effect of Condition No.15 in Patta in this Case.

. The argument of the opposite party that the condition No.15 of the assignment
gives reserved rights of sub-soil and raghts over mmerals to the Government
and by using such right Government has given them mining lease, and thus they
have not violated any condition. of assxgnment is factually and legally wrong.

Condition No.15 in assignment only means that there is absolutely no right of
minerals transferred to the assignee, but vested with the Government.

Policy of the Government was managed thh Fa!se Certlf‘ cate:-

. When Kerala Minor Mineral Congession Rules 2015 was notified m February
2015, the State of Kerala has taken a Policy not to process agghcatlon for Mining
leases if the land is assigned for specific purposes. Rule 27{c) of the Kerala Minor
Mineral Concession Rules, 2015 prescribes a condition that, ‘every application
for mining lease should accompany a Certificate from Revenue Department
that the land is not assigned for any specific purposes. This clause i is to ensure
that no mining is permitted in lands assigned for specific purposes. M/s
Edathadan Granites have managed to obtain a false.certificate from the Village
officer Kodassery, Certificate No. 558/15 and Location sketch No. 555/15,
stating that this land is not assigned for specific purposes. Only by obtaining
such a False Certificate, they have obtained the present mining lease.

The same Kodassery Village Officer in 2013 has given a letter to Forest Range

Officer that the land in question was a forest land and assigned under registry.

From that itself, it is clear that the Certificate issued by Village Officer wasfalse. -

A copy of the false Certificate issued by Village Officer and the letter issued by
Village Officer to Forest official is attached herewith. The Thahasildar reported
-to Thrissur District collector that this land IS assigr';ed for a specific pixrpose. The

report of the Thahasildar is attached hereWith {B2 10278/ 2019}, Mft?ing lease
is granted without ascertaining the above facts.




Policy of Government reiterated in 2020 aiso.

10.The latest Government Communication dated 15.02.2020 from the Revenue
Principal Secretary to all District Collectors makes it crystal clear that there is
no provision of law prevailing in the state permitting quarry units in assigned
lands, even though such a proposal is under the consideration of the

Government. Letter No. REV/P2/20/2020-REV dated 15.02.2020 is attached
herewith, C :

Land marked as ‘Forest’ in Government records in 1979 1980. -
M

11.In the Mahazars attached to all the assignments, prepared by Thrissur Land
Assignment Special Village Assistant, the land in 1272/2, is specifically recorded
. as ‘Government owned NRF puramboke”. This was dated 06.08.1979, Similar
Mahzars are there along with each assignment in all related files, showing these
lands as ‘NRF Puramboke’. All patta from where the quarry owner has
originated. his lands contains similar Mahazar marking this {and as ‘NRE
Puramboke’. NRF is Non-Revertible Forest. The Forest Notification 1909 and
these documents were showing these lands as forest in Government Records
when Forest Conservation Act, 1980 came into force.

li'

12.The litho maps of the Revenue Department also would show that Sy No.436 of
-Kodassery village is a forest land even as per revenue records. Th us, on the date
of commencement of Forest Conservation Act, 1980, the land possessed by the

opposite party where mining ieas'ef has granted is forest land in government
records. -

» 13.Several communications from Revenue officials and DFO stating that the land
was forest and was assighed under Kerala Land Assignment Rules, 1964. All such
communications are attached herewith. One stop Memo issued by the DFO is-

. quashed by the High Court and directed the Government to Consider the issue,

Condiﬁm No.3 of Environmental Clearance is violated.

14. Deliberately suppressing materials facts mentioned above, the opposite party
has obtained Environmental Clearance. However, the Specific condition No.3 in
Environmental Clearance clearly states that no mining activity shall be done in
forest lands without obtaining prior Forest Clearance under FC Act. Now the

B




|

mining is being done in forest land, without cbtaining Forest clearance. This is
violation of EC conditions as well as FC Act.

Conclusions

- Considering the above-mentioned pomts, arguments and documents, the

committee may appreciate the foliowmg conclusion.

d) The legal status of the land where quarrying is being.done is forest land.

&

b) Without obtaining Forest Clearance, mining in Forest land is a violation
of Section.2 of FC Act, 1980.

. _ . ¢)-Thelandis assigned on registry for Specafzc purpose Conductmg mining
in such lands is a violation of condmon of assignment.

d} The mining lease was issued based on a wrong impression that the land
is not assigned for specific purposes. The false Certificate issued by the

village officer, mining lease and envxronmentai ciearance is ilable to be
cancelled.

e} Mining in Forest land has destroyed the ecology of that area. It resulted

* in depletion of Ground water, loss of flora and Fauna, pollution and so
; many degradations for environment. Heavy  Environmental
| Compensation has to be fixed. '

Yours truly,

Phinto, #-4

G Fuez.332657
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The Hon'ble National Green T nai while appointing the |
Order {%amﬁ 12.01.202 maéidimﬁz&& Toint Comm

&S;ﬁ?&ﬁi’& ;

s smemf@c purpose of agz*zmﬁz;zw aton
2, W%eﬁzw there was a;w szsgamm cormmitied by
gemng the mmmﬁ i&zse by suppressing this fact?

3. Whﬂ%:%xer the mz?:harzs:%es have considered the > scope of conversion

iand for other than the ;mfpﬁse for which it has been granted origi

;wder Section 2 of the Forest (Conservation) Act, 19807 and
4. Whet%}er these facts have been considered by the authorities before
environmental ciea*‘a*’zce amﬁ aiso before lssuing the mining lease in favour
| éi"&:ﬁe ;}fﬁ;sct proponent and if there is any violation found, whatisthe action
pr ‘m‘séé to be taken by f;:he respective authorities against the project
.pm;zonem‘ including xmmsmen of environmental compensasion for alleged

'diegai acts mmmﬁ;&:ea”

The fﬁl Respondent, the project pmp@n“m; begs to place this brief note before the
Joint Committee in zts i}earmg on 05.03.2021. The project p proponent hereby brings
to the netme of the hon'ble Joint Committee certain relevant dates as
aspects which may be crucial while appreciating the issues to be looked into by

Joint Commiittes,

LIST OF DATES

12»924333@ Patta No. 'LA{P} 1786/Kdy granted to the predecessor in

interest of the project proponent with respect to land in Sy.




07.01.1980

25.01.1980

15.02.1980

25,01.1980

06.03.1980

18.01.1980

Nos. 1270/8 and 1271/3 of Kodassery village in Chalakkudy
Taluk under the Keralaf Land Assignment Rules,” 1964.
(Annexure - 1 @ Pages 9 - 11) ﬁ

Patta No. LA(P) 1789/Kdy granted to the predecessor in
interest of the project pmbaneat‘ with respect to land in Sy.
Nos. 1269/4, 1270/1 and 1270/7 of Kodassery village in

- Chalakkudy Taluk under the Kerala Land Assignment Rules,

1964. (Annexure ~2 @ Pages 12 - 14)
Patta No. LA{P) 1895/Kd;y granted. to the predecessor in

interest of the project proponent with respect to land in Sy.

- Nos.1270/4,1270/5, 1271/4 and 1271/5 of Kodassery village

In Chalakkudy Taluk under the Kerala Land Assignment Rules,
1964. (Annexure - 3 @ Pages 15 - 17)

Patta No. LA(P) 1921/Kdy granted to the predecessor in
interesr: of the project ﬁroponeﬁt with. respect to land in Sy.
Nos. 1271/2 of Kodassery fzﬁiage in Chalakkudy Tal'uk under

the Kerala Land Assignment Rules, 1964. (Annexure - 4 @ ,

Pages 18 - 20) ,

Patta No. LA(P) 1829/Kdy granted to the predecessor in
interest of the project proponent with respect to land. ini Sy.
Nos. 1273/1 of Kodassery yillage in Chalakludy Taluk under

the Kerala Land Assignment Rules, 1964. (Annexure -5 @

Pages 21 -23) i

Patta No. LA(P) 1832/'Kdy granted to the predecessor in
interest of the project proponent with respect to land in Sy.
Nos. 1273/25 of Kodassery;vﬂlage in Chalakkudy Taluk under
the Kerala Land Assignmeﬁt Rules, 1964. (Annexure - 6 @
Pages 24 - 26) ‘

Patta No. LA(P) 1840/Kdy grafzted tQ' the predecessor ‘in
interest of the project proponent with respect to land in Sy.
Nos. 1272/1 of Kodassery village in Chalakkudy Taluk under
the Kerala Land Assignment Rules, 1964. (Annexure -7 @
Pages 27 - 29) - |

o




25,10.1980
12.03.2015

24.03.2015

07.05.2015

20.05.2015

06.01.2019

18.09.2019

Forest {Conseivation} Act, 1980 comes into force

.Environmental Clearance Granted by MoEF & CC (Tenure of

SEIAA, Keralai had expired at the relevant time and hence the
project, whicﬁ falls under Category B was examined by the
MOoEF & CC) (Annexure - 8 @ Pages 30 - 39)

Certificate issued by the Village Officer, Kodassery to the effect
that the subject lands are not assigned for any special purpose
and also that the subject lands do not fall under the ambit of
reserve forests. (Annexure - 9 @ Pages 40 -41)

Order issued by the Director of Mining and Geology,
Government cf Kerala granting quarrying lease to the project
proponent Wherein the survey numbers are given and
identified as private lands. (Annexure - 10 @ Pages 42 -43)
Quarrying lease executed between the Governor of Kerala and

the project proponent for a period starting 20.05.2015 till

19.05.2027 with a clear identification of the land involvec.

Statutory Stamp duty fixed was remitted by the project
proponent. (Annexure - 11 @ Pages 44 - 52)
Former Managing Diréctor Sri, E. N. Shajan and father of the

present Managing Director Sri. Ananthakrishnan Shajan,

- passed away untimely. The present Managing Director Sri,

Ananthakrishnan Shajan who is the only son of Late Sri. E. N.
Shajan took Qver the management thereupon leaving his
studies :incomplete ata .very early age of 24 years,

Writ Petition (C) 24806 of 2019 filed by certain people
residing near to the quarry project seeking various reliefs
against the éth Respondent herein including those reliefs
identical to the, ones raised by the Applicants in the presens
Original Appiication before the hon’ble National Green

Tribunal. Itis to be noted that the Writ Petitioners were closely”

associated with the first applicant in the present Original
Application 10/2021 and the petitioners therein places

reliance on a xfepresentation made by the 1st Applicant Sri.

/)2




30.09.2019

29.10.2018

09.01.2020

27.01.2020

06.02.2020

Phintp P, A. along with f#arious others to the Member Secretary,
Kerala Disaster Management Authority, a copy of Wl’!iCh was
marked also to the Chairman of Disaster Management
Authority - Thrissur, Téhasildar - Chalakkudy, RDO - Thrissur
and Village Officer - Mattathur. The said docum-ent was
marked as P-13 in W. P, (C) 24806 0f 2019. (Annexure - 12 @
Pages 53 - 56) | : '
Enquiry report submitted by the 35eputy Director of Mining

¥

and Geology, Government of Kerala based on an enquiry

pursuant to the complaint filed by the Kunjalippara

Samrakshana Samithy, Mattathoor ~ an organisation in which -

ailegedly the Applicantfs in 0.A.10/201 are partof. (Annexure
-13 @ Pages 57 - 84) . |
The Divisional Forest Officer, Chalakkudy Division, issued a
Stop Memo (Ref. No. C.A2-5978/19) to the &t respondent
{project proponent) herein citing the reason that no NOC was
obtained by the project propohent from the’ Forest
Department. (Annexure - 14 @ Pages 85 - 86) ‘

W. P. (C) 641 of 2020 was filed by the project proponent (6t
respondent herein) against the stop memo issued by the
Divisional Forest Ofﬁcér, Chalakkudy seeking for quashing of
the stop memo markeci as Exhibit P9 therein,

The Divisional Forest Ofﬁcer, Chalakkudy, 4% respondentin W.
P. (C) 641 of 2020, filed a detailed Counter Affidavit. The

pleadings raised by the Applicants in Original Application :

10/2021 before the hon’ble National Green Tribunal are
identical to the averments made in the Counter Affidavit filed
by the Divisional Forest Gfﬁcér, Chalakkudy in W. P. (C) 641 of
2020

The learned Single Judge of hon'ble High Court of Kerala, after
considering the pleadings of all parties, quashed the Stop
Memo issued by the Divisional Forest Officer, Chalakkudy. This

-




08.03.2020

06.08.2020

17.08.2020

26.08.2020

Order is still not challenged and has become final. {Annexure
-15 @ Pages 87 -93)

‘The hon'ble District Collector, Thrissur conducted a Site

Inspection and submitted a detailed interim report to the
Hon'ble High Court of Kerala on 12.03.2020 pursuant to the
directions of the Hon'ble High Court dated 18.02.2020 in W, P.
(C} 24806 of 2019. {Annexure 16 @ Pages 94 - 105)
W.P.{C) 24806 0F2019 was disposed off by the learned Smgl
]udge of the Keraia High Court by a detailed Order.

Wrxt Appeal 1145 of 2020 preferred by the 6% Respondent

herein (project Proponent] against the Order dated
06.08.2020 in W. P. (C) 24806 of 2019,

The Division Bench of Kerala High Court comprising of Hon'ble
the ChiefJustice Mr. S, Manikumar and Hon'ble Mr, Justice Shaji
P. Chaly admitted the Writ Appeal 1145 of 2020 and granted
an interim stay of operation of the Judgement in W. P. (C}

'24806‘ of 2019. The pleadings raised by the Applicants in the

present Original Application 10/2021 before the hon’ble
National Greén Tribunal is taken note of by the learned
Division Bench while admitting the Writ Appeal 1145 of 2020.
It is to be noted that in this interim Order, the hon’ble Court

 takes specific notice of the Judgementin W. P. (C) 641 of 202¢
and observes that “No appeal has been filed by the State or the ‘

other respondents therein, questioning the correctness of the-

judgement quashing the stop memao.”

The learned Division Bench also takes note of various other
identical/sim_iiar Writ Petitions including those referred to the
larger benches on the issue under consideration. Those issues

under consideration are the very same issues raised by the

Applicants in the instant Original Application 10/201 before
" the hon’ble National Green Tribunal. (Annexure - 17 @ Pages
106 - 114)

//7a
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CONCLUSION

The issues involved in Original Application 10/2021 mirrors the issues raised in
W.P.(C) 24806 of 2019. The said Writ Petition was challenged vide Writ Appeal
1145 of 2020 and interim Orders dated 26.08.2020 were passed stajzir{g the
judgement in the W. P, (C) 24806 0f 2019 |

The Hon’ble High Court has already qxlaShed the Stop Memo issued by the’

‘Divisional Forest Officer, Chalakkudy asking for NoC for conducting mining

activities in W. P. (C} 641 of 2020 as back as in 06.02.2020. No appeal has been
filed against this Order and it has attained finality.

The applicants, who live in the same locélity as those of the petitio.ners inW,P.
(C) 24806 of 2019, were aware of the pending litigations and agitations against
the 6t respondent herein and had supressed all those facts before the hon’ble

National Green Tribunal.

The lands in question were transferred %from the forest.department to the
revenue department of the Government of Kerala. The revenue department had
issued pattas to the predecessors in interest of the project proponent well before
the céming into force of the Forest {Conservaltion] Act, '1980. The quarrying
operations are being carried out under the strength of a valid Environmental
'Ciearance issued by the MoEF & CC as back as in 12.03.2015. Moreover, a valid

-Quarrying Lease was executed after remitting prescribed stamp duty between

the Governor of Kerala and this project proponent based on the proceedings of
the Director of Mining and Geology dated 07.05.2015, a copy of which was
marked to various authorities mcludmg the District Collector, Thrissur and the -
Tahsildar, Chalakkudy. The Applicants were aware throughout about the .
functioning of the quarry and fact of grant of Environmental Clearance to this
project proponent cannot be said to be unknowﬁ to the Applicants, that too for
such a long period. |

The project proponent ventures to respond very briefly-to the following aspects
to be considered by the joint committee,

1. Whether the conversion of forest land for non-forest purpose was given for

a specific purpose of agriculture alone?




o

» The patta documents does not specify any such specific purpose.

Reliance is placed on Condition No. 15 of the patta document

which reads as:
-The existing anaf customary rights of Government and the public in roads
and paths and rivers, streams and channels, running through of

bounding the land and the right of Gevernment to a share in mines and

ynarries subjacent to the said land are reserved and are in no way
affected by the grant,

It is humbly submitted that it is by virtue of this that the

Government could have issued a valid Quarrying Lease in favour
of t};.is project prépenent.
2. Whether there was é.ny vioiation committed by the project proponent, for
_ getting the mining lease by suppressing this fact?
e The project proponent procured the lands from various pattadars |
on the strength of assignment deeds issued in their favour by the

Revenue departrhent of the Government of Kerala before the

coming into force of Forest (Conservation) Act, 1980. The project
prcéponent was holding the land on the strength of vaid'fegistered'
title deedsand w:is remitting the statutory land tax to the Revenue
authorities, Thert’-z} was nothing prompting the project proponent
to make any false representation with regérd to the land owned
and held by him. The answer to query number 3 given by the State
Public informa‘ciénﬁOfficer & Senior Superintendent, Divisional
Forest Office, Chéléldmdy to the applicant no. 1 in 0. A. 10/2021
in }us applicati’dn under the Right to Information Act, 2005

substantiates this aspect. The said reply dated 23.11.2020 reads

.as: “The mentioﬁéd Survey Nos. were forestland and was assigned
fhrough pattayams”. The Forest department themselves admit in
the Counter Affidavit filed before the Hon'ble High Court of Kerala
in W, P. (C) 641 of 2020 (@ page 2 paragraph 5) that the land was
transferred to ,thé Revenue department and pattas were issued to
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3. Whether the authorities have considered the scope of conversion of forest

land for other than the purpose for which it has been granted originally
under Section 2 of the Forest {Conservation] Act, 19807
* The assignment was not after the coming into force of the Forest

(Conservation) Act, 1980. Aésignment was prior to 25.10.1980

and hence it cannot be made applicable. The Forest department °

themselves have come on re@ord before the Hon'ble High Court of
Keralathat the assignmént was under the Kerala Land Assignment
Rules, 1964. .

4, Whether these facts have been considered by the authorities before granting
environmental clearance and also béfofe issuing the mining ledse in favour
of the project proponent and if thereis any violation found, whatis the action
proposed to be taken by the respective authorities against. the project
proponent including impositiop of environmental compensation for alleged

illegal acts committed?

» These issues were already investigated by different authorities

* including the District Collectér, Thrissur and the Députy Director

of Mining and Geology, Governinent of Keralaand hothing adverse
had been reported. : -

In light of the above submissions, it is most humbly prayed that the joint

committee be pleased to consider the true facts involved and proceed
accordingly taking due note of the pendency of Writ Appeal 1145 of 2020 and

other connected Writ Petitions and Writ A§peais before the Hon’ble High Court .

of Kerala on the very same issues agitatedéby the Applicant before the Hon'ble
National Green Tribunal. '

Dated this, the 05t day of March 2021

Ananthakrishnan Shajan

Managing Director

Edathadan Granites Pvt. Ltd.
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C3- 9156/19 ) Revenue Divisional Office
Irinjalakuda- 680125
Ph: 0480-2820888
e-mail : rdoiik.rev@kerala.gov.in
~ Date £ 23.06.2021
From
- Revenue Divisional Officer
Irinjalakuda
To ,
Chief Forest Conservator
Central Circle, Thrissur ;
email- cefce.for@kerala.govin |
Sir,
Sub: O.A.NO. 10/21{ sz} filed by Sri. Pinto.R.A & another before
' Honourable NGT ( sz) Chernai ~ report submit - regarding
Ref : That office letter number CH- 837/2011 4, 17.05.2021 & 22.05.2021

M/s. Edathadan Granites as per Jetter cited above is furnished hereunder.
1.

2,

3.

" land) and included in the list of assignable lands by the District Collector, Thrissur, The

. 186G4. Wherein there are no provisions to limit the usage of the land.

Attention is invited 1o the reference cited above, The details called for with regards to

As per the revenue records, ( Baéic Tax Register ) the Jand is ¢ Puramboke ° ( Government

land is assigned - under the proviﬁions of “Kerala Land Assignment Act 1960 and Rules 1964,
So it is clear that the land is not a Reseyve Forest. The Village Officer has issued only a
certificate to the effect that the Iand is asszgned not for a particular purpose.

The land was assigned under the provisions of Kerala Land Assignment Act 1960 and Rules -

Since the land is not a Reserve Forest and not assigned under the provisions of the Kerala

Land Assignment ( Regulansatmns of occupations of Forest Lands Prior To 01.01. 1977)
Spectal Rules 1993, the question of violation of Patta Conditions is irrelevant, {“ 7

The above details are fumxshed for favor of informations and further nece ary ac{zons
| | ﬁr\u/uf Iy,

Revenue Divisional Officer
N, Irinjalakuda
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C3- 915619 ' Revenue Divisional Office
Irinjalakuda- 680125
Ph: 0480-2820888
p-mail : pdolik sev@kerala gov.is
Date : 08.07.2021
From
Revenué Divisional Offices
Irinjalakidi
To ‘

Pecpa.K.S, THS

Chief Conservator 6f Forests

Centra) Circle, Thrissar

Vanapriya Forest Complex

Paravatani- Pin- 680005

Sin,

Sub O.ANG, 10/2Y( 52) filed by Sri. Pinto.PA & other before
Hcmmrable NG ( sz,) Chennai — Approval of Report wilk dissent -
ret,a:ﬁmg

Ref 1.  Thatoffice letter aumber No. CH— 837/2011 4. 28.06.2021

2. Thisoffice Letter of even number dated 08.04.202% &
23.06.2021 '

As dwe"tgd i am herowith anlosmg an approval copy of the repor wuh dissent and
x\emdrkﬁ auached sepamiely Tt may be noted that the commitiee has not mnsxdemd the facls
and reports fwnished by the zmderszgned vide refercuce 2 ™ cited. N separate ketley of
dissent it also encosed hevewill for & a&rer of further necessary action. }\-:}

}hm\ L;/ukfuﬂ}?,_ .

N

‘J M.EIIARISH
Revenne Divisional Officer

. rinjalakuda
Faclosure ¢ As above '




LETTER OF DISSENT

With regard to the report of joint Commitiee formed in cosnection with originat

application No. 10 OF 2(R1 ( Sz} of Honowable National Green fribunal, the following

remarks are offered.

L ¥ may put forth my dissest sith regard to the conclusion of the Joint Committee that

quarrying tand is a lovest land an:j the-quarrying activities carried out thierc are in
violatinn of the provisioss of assig‘mnem, As discussed Inn the previaus reports, m'e
Patlas which were isseed much before the commencement of Forest { Conservation )
Act, 1980, 1s hot governed by the said A,

The fand is * Paramboke’ { chemmem land} as per revenue records. and incinded
in the Tist of assignable lauds by ’the Districe Collector and assigned os pey the
provisions of Kerala Land Assignment Rules, 1964

The condiions ealisted in the Patta under Serial No, 15 1s as follows.

“ The existing and customary rights of Government and the pubtic in roads ond parh
and.rivers, streams and channe!s; running through of bounding the knd and the
right of Government to u share in mines and quarries Subjacent o the séfcf fond ore
reserved and ore in no way ef{ected by the granr

However, the quarrving is ot conducted in the land on the strength of the Pana, hut
under the gnarrviny lease exerméd hetween the Govermwent of Kerafa and the
projeci propousnl, As discussed ahm-'e_. the subjarent rights to the land f?ssig}thionz
with respect 10 mines and quarriesfare veserved by ﬁxe Government and sach tight is
leased out by the Government . Ylence in this case, a]Ee_gaﬁén«s of violalions of Pana

conditions will not stand,




Date @
Place : frinfalakada

Moreover, 1hie land was assiyned undes the provisions of Kerala Land Assignment
Aci, 1960 and Rules 1564, wheyeln there a1e no ésmrisions 10 limit he usage of land.
These facts came up for censideration before the Honourahle High Couwr of :Kerala
i WP(G)No. 24806 OF 2019 and Writ Appeal No 114502020, The subject mante is
subjudice.

fxpari from the point discussed above, i‘here are vasious complaints raised by the
people living adjacenl lo the qudrey site. The complaints sh’aﬂ be addressed n i
werits hy the concerned authorities competent in this regacd, The un(’:msigaed dous
not intend 10 endorse a!! tiie operations carued out by the respondent firm. 'The
findings and mcommend&imm in the Ipiol mspemun conducted by (e Dzs'mcr
rollector along with District Geologisl, Thnssmr, Divisional  Forest Officer,
Lﬁhﬁslékudy who are the 4th, 5th and Sth respondents respectively in
. WPC)2480622(18 1> highly pecessary 1o implement ¢ enguee the peaceful Gving of
the people of the area and 1o avaid cnvironmen;al crisis. |

' 1 propose my dissent as abuve.

[N
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: MU HARISH
T RENTNUE DIVISIONAL OFFIGER
; IRINFALAKULDA

09.072.2021




Py rane

No.1085/C2/TDO/2021

From

Senior Geologist
Thrissur Distric

To

Chiel Conservator of Forests

Central Cirele. Thrissur

Sir,

XX -,

—

o

-

- District Office of the Department of

Mining & Geology, Mini Civil Station
Chembukkavu, Thrissur-20

- Webh-www.dme.kerala.gov.in

E mail:- geo.thr.dmei@kerala.sov.in

- Phone:- 0487 2320677
~ Dated, 16.06.2021

Sub:- 0.A.10/21 (SZ)filed by Sti.Phinto.P.A. & other before Hon'ble NGT

(SZ). Chennai-cqn_stimﬁon of Joint Committee-Deputation of Officer-
Factual report- submitting of reg.

Refi- That office letter No.CH 837/11 dated. 24.05.202]

As per the reference cited I am submitting the report for kind information,

l. This office issued a mining-lease on the basis of certificate regarding the non

assignmrent of land issued by%the concerned Village Officer as per Kerala

+ Minor Mineral Concession Rules.

o

No. as per the Kerala Minor Mineral Cancession Rules. NOC from Forest

Department is.not required for the issuance of mining lease.

Yours faithfully,

M.C.Kishor
Sentpr Geologist

~\///’«
— \kx&?\F;
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District Office of the Department
of Mining & Geology, Mini Civil Station,
Chembukkavy, Thrissor-20.
_ Web-www.dmgkerala.gav.in.
E-maif- peo.thr.dme@kerala.gov.in
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 Email | | | . CCECC

Re: ch-837-11

From : easaelephant@yahoo.com | Fri, Jul 09, 2021 02:10 PM
Subject : Re: ch-837-11 ‘
To : HoFF <pccf.for@kerala.gov.in>, PCCF Forest
Management <pccf-fir.for@kerala.gov.in>, K P Singh

<rosz.bng-mef@nic.in>, CCFCC <ccf-~
cc.for@kerala.gov.in>

Cc : DFO Chalakudy <dfo.clkdy, for@kerala gov.in>, RDO o
IRINJALAKUDA <rdoijk.rev@kerala.gov.in>

The Report is fine. But the following points may p!eése be noted.

¢

The argument Notes of the Advocates are annexed But the Report is silent about their arguments and our
points of agreements/disagreements. Why do we disagree with them? Otherwise, there was no reason why we
have their argument notes. 1t is important to analyse thew notes and counter if necessary.

It will be good if Annexure Nos are given for the Reports of Geclogist and Revenue officials.

Easa

" On F_rida'y, Z'Juiy, 202'1: 4:00:34 pm IST, CCFCC <c?::f-_cc.fer@kerala.govjn> wrote:

Sir,

P!eaée,see the, attachment.'

Chlef Conservatar of Forests, Central Czrc!e, Thrissur
Post Paravattam, 630005. Phone 04872423189
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Re* H 837—11-0&-19! 2021

From : easaelephant@yahoo.com
Subject Re: CH 837 11~OA~10{2021

2 Tue, Mar 30, 2021 12:54 PM
&1 attachment

{Z

.. CCFCC
@gmail.com
'éct deliberated on the arguments raised by the

Respendent raised the issue of Condition 15,
Report so that thére will notbe any aspersnon on

the cominittee.

Easz

r Qﬁr;ues gay, 30 March, 2021, 10:11:33 am XST ‘CCFCC <cﬁ;;§-incjér@}<ersg}a.gov.in>’ wrote:

30)*

O Chalakudy" <dfo.clkdy.for@kerala.gov.in>,
3 .com>, "5r. Geologist/Geologist, District Office,
Thrissur :Lb-..Off' ce“ <geo thr. dmg@keraia gov.m>,_~, "RDO I:REN)ALAKHDA"
<rdoijk:rev@kerala.gov.in> ' R

Sent: Monday, March 28, 2021 5122 16 PM

Subject: CH-837-11-0A-10/2021

Sir,

Please see ?ghe attachment.

Chief Conservator of Forests, Central Circle, Thrsssur
Post Paravattani, 680005, Phone - 04872423189

==+ Report - NGT Kunhaﬁpara March 302021 Easa comments.doc
55 KB
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Report (;f Joint Committee. formed vide Order dated 12.01.2021 in Original
Apnplication No. 10 0£2021 (S7) of Hon’ble Naﬁona! Green Tribunal,

The Hon’ble National Green Tribunal (NGT) constituted a Joint Committee vide its
order date. 12.01.2021 while considering the Original Application No. 10 of 2021 (SZ).

Hon'ble NGT in its order has asked the Committee to lock into following 5 questions:-

L

‘Whether the conversion of Forest land for izon —forest purpose was given for a
specific purpose of agriculture alone?

Whether there was any violation committed by the project proponent for
gefting thé mining area? ,

. Have the authorities considered the scope of conversion of forest land for other

than the purpose for which it has been gl'anted originally under Section 2 of the
Forest (Conservation) Act, 19807 ;

Whether these facts have been éonsideréd’ by the authorities before granting
Environmental Clearance a‘nd also before gissuing the mining lease in favour of
the project proponent? :

And if there is any violation found, what 15 the action proposed 1o be taken by
the respective authorities against the project proponent including imposition of

ényironmental compensation for alleged illegal acts committed?

The Joint Committee along with member from Integrated Regional Office, MoEF &
CC, Bangalore, Smt. R. Padmavathy IFS, Deputy Inspector General of Forests(C), visited
the site in question in Kodassery village on 18.02.2021 to verify facts from the field. Later
on, the Committee mef on 5 March 2021 in the Office of the Chief Conservator of Forests,

Central Circle, Thrissur. The following rmembers were present:

1.
2.

Smt.Khyati Mathur IFS, Chief Conservator of i?omsts, Central Circle, Thrissur,
Smt’ R. .Pa'clmavéihy IFS, Deputy Inspector General of Forests(C) Integrated

Regional Office, MoEF & CC, Bangalore (through online).

Sri. Kishore, Senior Geologist, District Office of Mining & Geology, Thrissur.

4, Smt. Lathika. C, Revenue Divisional Officer, Iriinj'alakudé, Thrissur District.

Dr. P.S. Easa, Member of - State Environmental Impact Assessment Authority,

Kerala.

The applicants and respondent No. 6 were also épreseht with their counsels. Both the

applicants and the proponent were heard. Both the parties appeared through their Advocates

and Hearing Notes were submitted on behalf of their clients. At the hearing before the Joint

Committee Sri. Harish Vasudevan, the counsel for applicants, the first applicant, Sti. Phinto.
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P. A was present in person. The second applicant Sri. Rijoy. K.J was represented by one Sri.
Sajin John, Sri. Ananthaershnan Shajan, the respondent was pr&sent along with Advocate
Muhammed Sadique. The applicants, at the time of hearing before the Joint Committes,
when confronted with the delay in approaching the Tribunal with respect to the
Environmental Clearance granted to the 6® Respondent, stated th?t their case is not in the
nature of challenging the Environmental Clearance, but essentially on the violation of user
of fand ender the Land Assignment Act. : '

The Committee has examined the matter in detail and has arrived at the following

conclusions:

1. Whether the conversion of Forest land for non forest purpose was given for a

specific purpose of agriculture alone. :
After hearing both sides and on examination of the records available with Revenue

Department, it is seen that the Quarry site of M/s, Edathadan Granite ia-is in assigned land
having Patta issued under the Kerala Land Assignment Rules, 1964 (as in Appendix II- of
Rule 9(2)) Pattas are as follows,
1. Paita No. LA(P) 1789/Kdy was granted on 07.01.1980 to the predecessor of
the project proponent with respect to land in Sy. Nos. 1269/4, 1270/1 and
1270/7 of Kodassery Village in Chalakudy Taluk under the Kerala Land
Assignment Rules, 1964. Annexure-I) ' :
2. Patta No. LA(P} 1840/Kdy was granted on 18.01.1980 to the predecessor of
the project proponent with respect to land in Sy.‘No. 127241 of Kodassery
Village in Chalakudy Tajuk under the Kerala Land E}\ssignnr'lsf:nt Rules, 1964.
(Annexure-II} :
3. Patta No. LA(P) 1895/Kdy was granted on 25.01. 5980 to the predecessor of
the project proponent with respect to land in Sy. Nos 1270/4, 1270/5, 1271/4
and 1271/5 of Kodassery Village in Chalakudy Ta}uk under the Kerala Land
Assignment Rules, 1964. {Annexure-IIT} '
4. Patta No. LA(P) 1825/Kdy was granted on 25.01. 1980 to the predecessor of
the project proponent with respect to land in Sy, No. 1273/1 of Kodassery
Village in Chalakudy Taluk under the Kerala Land Asmgnment Rules,
1964. (Annexure—IV)
5. Patta No. LAQP) 1786/Kdy was granted on 12.02.1980 to the predecessor of
the project proponent with respect to land in Sy. Nos. 1270/8 and 1271/3 of




Kodassery Village i in Chalakudy Taluk under the Kerala Land Assignment
Rules, 1964. (Annexure-V) :

6. Patta No. LA(P) 1921/Kdy was granted on 15.02. 1980 to the predecessor of
the project proponent with respect land in Sy. No. 127172 of Kodassery
Village in Chalakudy Tatuk under the Keraia Land Assingment Rules, 1964.
{Annexure-VI) '

7. Patta No. LA(P) 1832IKdy was granted on 06.03.1980 to the predecessor of
the pro_;ect proponent with respect to land in Sy. No. 1273/2 of Kodassery
Vﬂ!age in Chalakudy Taluk under the Kgraia Land Assignment Rules, 1964.
(Annexure viD : ’

The land falling Wxthm Survey Nos. 1270/4, 1270/5 127017, 1270/8 127172, 127113,
127174, 1273/1, 1273/2 and 1272/1 of Xodassery Ylllage, Mattathur Panchayath was

originally part of the Kodassery Kumban Reserve Forésg in Survey No. 436 of the erstwhile

Kodassery Village; of Cochin State riotified on 09.1{3.1909 as Reserve Forests. The same
436 Survey Number was Iater divided into sub-survey numbers by the Revenue Department.
Therefore, the land in the said quarmry area is essentially a forest land as per records.

(Annexure - VIII).

Survey Nos. 127074, 1270/5, 127077, 127018, 127112, 1271/3, 1271/4, 1273/1, 127372
and 127211 of Rodassery Village have originated from Survey No. 436 of the Reserve
Forest Kodasér}'y. '(Annéxufe - IX). The Reserve Forest was handed over to Revenue
Department ‘fo'r issuance of Patta. No records of de-reservation of the Reserve Forest is
avadable with Revenue and Forest Department '

The Pattas -are 1ssued as per Rule 9(2) of the Kerala Land Assignment Rules, 1964~ -

The purpose of the assignment of these Patta lands are for personal cultivation, house sites
and beneficial enjoyment of adjourning registered holdings as per Rule 4 of The Kerala land
Assignment Rules, 1964, The Reserve Forest land tﬁansfemd to Revenue Department for
non- forest jimpbs’e by the Forest Department was nbt done under the provisions of Section
(2) of the Forest (Conservation) Act 1980 since the Pattas were issued 2s per Kerala Land
Assxgnment Act of 1960 and Rules 1964, much before the advent of the FC Act, 1980.

: ~ . . Thepatta documents does not specify any such §p__csf' ic purpose {Condition No. 15 of
1 the Qatta document). Are we not considering this fact and bringing it to the notice of NGT as
argued by the Respondent? :
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1397 of 2020. According to the ndent, the applicant uppressed about the
W. P. 410f 202 well as W. P. {C) 3012 22.1w£0tri'n he :
before the NGT? , ’

2. Whether there was any violation committed by the project proponent for getfing the

mining lease. ,

The project proponent appiied for Environmental C!ea@w to the Ministry of
Environment and Forest (MoEF&CC), vide letter dated 17.11.2614 and 29.01.2015, for
extracting 1,90,000 TPA of building stone (Minor mineral) from én area of 4.7065 ﬁa of
land falling within Survey Nos. 1270/4, 1270/5, 1270/7, 1270/8, E;12’1‘11:!, 127173, 127144,

1273/1, 127312 and 1272/1 of Kodassery Village, Mattathur Pzinchayath, Ombathungal -

Desom, Chalakudy Taluk, Thrissur District in Kerala. The proposal was appraised by EAC
in its meeting held during January 29-30, 2015. The Committee; after discussing various
aspects of the proposal, issued Environmental Cleé:ancc to thg Project Proponent on
12.03.2015. ' i |

On 24.03.2015, the Village Officer, Kodassery issued a Cettificate to the effect that
the lands under the Survey Nos. were not assigned for any speciai purpose and do not fall
under Reserve Forest (Annexure - X), :

The Director of Mining and Geology, Government of Kerala fgrantecf Quarrying Lease
to the project proponent on 07.05.2015. Subsequently, Quarrying Lease was executed on
behalf of the Governor of Kerala and the project proponent on 20.05.2015. The lease period
was from 20.05.2015 to 19,05.2017. Upon the death of the project f@mponent Sri. Shajan, his
son Sri, Ananthakrishnan Shajan took over the management, T '

Therefore, the Project proponent have obtained the Quarrying Lease based on the
Viltage Officers Certificate which denied the fact that the patta land was issued for a
specific purpose., ’

3. Have the authorities considered the scope of conversion of forest land for ofher

than thg purpose for which it bas been granted ogginallxi under Section 2 of the
Forest (Conservation) Act 1980, '

Since the Pattas were issued under Kerala Land Assignment Rules, 1964 Rules the

conversion of forest land for non- forest purpose umder Section (2) of the Forest
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(Conservation) Act 1980 was not applicable during the assignment of pattas issued under
Rule 9(2) of Kérala Land Assignment Rules, 1964 Rules.

4, Whether these facts have been considered by  the authorities before granting
Environmental Clearance -and also before issuing the mining lease in favour of the

Since the Pattas were issued under Kerala Land Assignment Rules, 1964 Rules ‘the
conversion of forest land for non- fcrest; purposé under Section (2} of the Forest
(Conservation) Act 1980 was not applicable during the assignment of pattas issued under
Rule 9(2) of Kerala Land Assignment Rules, 1964 Rules,

5. A‘nd if there is anx‘ violation found what is the acﬁon propesed to be taken by the
respective authorities against the proiect gréggnent including _impesition of
environmental compensation for alleged illegal acts committed.

As per the Potta conditions provided in the Laﬁd Assignment Rules 1964, the land
.was assigned primarily for personal cultivation, house sites and beneficial enjoyment of
_ ;djouming registered holdings. Since the land in question is a forest land that has not been
: 'dé-ré’served in the past, ﬁiefefb‘yre, provision of Fprest {Conservation) Act, 1980 are
applicable gContfadictog to the earlier statement that the action was much before the FCA
came into force} and the Project Proponents / the Mining & Geology Department has to
seek fresh appgbva_l under Forest {Conservation) Act §980 for permitting quarrying activity
in the said Ignd: N

 Argument note of applicant is submitted as Annexure -XI and Argument note of
" Respondent is submitted s Annexure -XII. (

. Though we are attaching the argument notes of both the parties, we are also
'suppressing the. argument points placed by the Respondent especially in the matter of
assienmnent. It may not be fare. If we do not consider am' of the points raised by the parties

at the time of detailed hearing, there could have been no liearing or argument Notes,

You may see the following points given by me in the Note,

2s to the use of nature of the'jand.
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Aceording to Rule 4 of the Kerala Land Assisnment Rules 1964, Government lands

n igned i for_purpose Hlvati gzsit
beneficial enjovment of adjourning registered holdings.

No_power is reserved with the Government for assiening the land for any. other

purpose in terms of this Rule. However, a residuary power is gi y@n in terms of Bule 24
to assign the land for any purposes in public inferest.

Iti jak (= 24 which reads as foflows:

The Rule 24 reads Powers Qf Goyernment- Notwithstending anyth g‘ﬁg_ggg;g’_z;gd_in_c_&gs_e_
rules the Government may, J {tkez consider it pecessary sa to doin ;zggz fc interest, assign
Wﬂ@&ﬂﬂimmwmuummww
conditions, if any. as they may impose.”

Therefore. oing by Rule 24, it is possible for the Government fo assign the right fo

take minerals or subsoil rights orto relax conditions in the patta in publicinterest. The
subsoil minesals vested with the Government certainly can be assigned by the

'™
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